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BBFORE THE HON'BLE NATIONAL GREEN TRIBUI{AL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 36112018

IN THE MATTER OF

Narmada Pradushan Nivaran

Samiti & Ors. Applicant

VS

Minrstry of Enrrironment, Forest &
Climate Change & Ors. ... Respondents

ADDITTONAL RE LY ON BEHALF OF RESPONDENT NO.2NARMADA
NTR L N F

JALSHAKTI. DEPARTMENT OF WAIER REOURCES. RIVER
DEVELOPMENT AND GANGA REJUVENATION

MOST RESPECTFULLY SHOWETH:

I, R Vasudevan, S/o. Late Sh.P.M.Ramasgmy aged about 54 years working as

Director (Civil), Narmada Control Authority, Ministry of Jal shakti, DoWR, RD &

GR, Govt, of India is filing the present additional reply on behalf of Respondent

No.2 and 3. I am well versed with the issue involved in the present O.A. anci

authorized to file the additional reply.

1. That the Respondent No.2 and 3 has filed reply by way affidavit

dt.30.07.2018 before this Hon,ble Tribunal which

Page No.482 to 627)

is on record (Paper Book
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2. Thatthe RespondentNos. 2 and 3 have filed Additional documents by way

of affidavit before the Hon'ble Supreme Court in Civil Appeal No.4550/

2}l9,which is on record (Paper Book Page No.1 to 18)

3. That the present additional reply is being filed to bring on record some facts

and latest developments pertaining to the issue in the Original Application.

4. That Clause III of the NWDT Award orders that, out of the 28 MAF

utilizable quantum of Narmada water in the Sardar Sarovar Reservoir, (a)

Madhya Pradesh is entitled to a share of 18.25 Million Acre Feet (MAF), (b)

Gujarat is entitled to a share of 9.0 MAF, (c) Rajasthan is entitled to a share

of 0.5 MAF and (d) Maharashtra is entitled to a share of 0.25 MAF.

5. That Clause IX of the NWDT Award has also defined the Regulated

Releases to be made by Madhya Pradesh for the requirement of Sardar

Sarovar Project. The same is reproduced below:

*With Regard to the quantum and pattern of regulated releases, the

Tribunol makes the following order: -

It has been agreed by the party States and decided by the Tribunal in

its order dt.Y'h oct. 1974, thot the utilizable quantity of water of 75 percent

dependability in the Narmada at Sardar Sarovar Dam site should be

assessed at 28 MAF(34,537.44 M.cu.m.). The actual in/low of 75 percent

dependability, however, is only ii,3t6.2g M.cu.m (27.01 MAF) and this is

2
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brought upto utilizable quantity of 28 MAF(34,537.44 M.cu.m.) by means of

carry over tn vartous reserttoirs allowing for evaporation losses and

regeneration. Out of 28 MAF (i4,5j7.44 M.cu.m); ll,l0I.32 M.cu.m (9

MAF) has to be provided "fo, Gujarat and 0.5 MAF (616.74 M.cu.m.) fo,

Rajasthan at Sardar Sarovar. The requirements at Sardar Sarovar have to

be met by releases by Madhya Pradesh and by inJlows from the intermediate

catchment, surplus to the requirements of Madhya Pradesh below Narmqda

Sagar and Maharashtra. The releoses .fro* Maheshwar work out to

10,015.86 M.cu.m. (8.12 MAF).Making unifurm monthly releases the

amount of water to be released by Madhya Pradesh per month would be

834-65 M.cu.m. (0.677 MAF). The actuar inflow in the river system,

however, would vary from year to year and therefore, the releases by

Madhya Pradesh would also vory.

The inflow during the filring period, July to october, cannot be

predicted at the beginning of the season. It is only in October that it would

be fully lcrtown whether the particular year is a normal year or the extent to

which it is a surprus or deficit year. Normally the rereases by Madhya

Pradesh durtng the filling period, therefore, would have to be more or less

on the basis of the year yielding 2s l[,4F (34,537.44 M.cu.m.) utilizable

quantiQt. The month of July and early part of August are crucial for Kharif

t )1'*.}'
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sowing. It is important that during this period regulatory arrangements

should ensure that due share of water is made available to all parttes'

Havingregardtothefactsmentionedintheprecedingtwo

paragraphs, we order that detailed rules of regulation and water accounting

shall be framed by Narmada control Authority in accordance with the

guidelines given below. These guidelines ffiay, however, be altered'

amended or modiiied by agreement between the States concerned"'

The said Clause IX further states,

The 28 MAF (34, 5j7.44 M.cu.m.) utilizable supplies of 75 percent

dependabitity tn a water year (1" July to i7'h June next year) shall be shared

by the party States qs under:-

Madhya Pradesh - 18.25 MAF (22,5 I 1.01 M.cu.m.)

Gujarat - 9.00 MAF (I 1,101.32 M.cu.m.)

Rajasthan - 0.50 MAF (616.74 M.cu.m.)

Maharashtra - 0.25 MAF (308.37 M.cu.m.)

28.00 MAF (34,537.44 M.cu.m.)

Surplus or deficit utilizable supplies in a water year shall be shared to the

extent feasible by the party States in the same proportion as their allotted

The surplus water shall first be utilizedfor filling up the
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reseryoirs to capacity and surplus water shall be utilized for irrigatton and

other purposes only after that has been ensured.

iii. The water available in the live storages of the various reservoirs on 30'h

June shall be reckoned as an tnflow to be shared in the next water year.

iv. The releases necessary to ensure Gujarat and Rajasthan's share of water in

a water yeqr shall be let down by Madhya Pradesh at a reasonably unform

rate, permitting only such variation as the Authority may direct or approve

and keeping in view the directions for regulated releases.

v. The Authority shall ensure by so dtrecttng the releases by Madhya Pradesh

that there is at all times sfficient utilizable water in Sqrdar Sarovar to meet

the requirements of the next ten days, subject to water being available in the

storages in Madhya Pradesh after taking into account the proportionote

requirements of Madhya Pradesh. For this purpose, Gujarat and Rajasthan

would intimate their requirements of the 10 daily period well in advance.

vi. Utilization in a water year by each party State shall be figured out on the

basis of actual daily discharge at canal head on every major and medium

project. For minor worlcs, it shall be on the basis of area irrigated under

dffirent crops, the deltafor each crop being approved by the Authority. For

pumping schemes, drawing directly -fro* the river, its tributaries or

reservoirs, whether for irrigation, domestic or industrial use, water drawn

5
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viii.

shall be reckoned on the basis of the rated capacity of pumps and the

number of hours they run. For a cross check, the seasonwise and cropwise

area irrigated by each pumping scheme shall also be recorded, and if the

figures of water drawn as worked out by the two aforesaid methods dffir,

the decision of the Authority as regards water, drawn shall befinal.

Withdrawals from Sardar Sarovar for Navagam Canal for Gujarat and

Rajasthan shall be measured at the head of Navagam Canal. The supply to

Raiasthan shall be measured at Gujarat-Rajasthan border. The loss in the

canal in carrying the supply for Rajasthan shall be determined by the

Authority after the canal has been constructed and shall reckon against the

share of Rajasthan.

water let down into the river.frrm sardar sarovar through power house

turbines shall be measured on the basis of power generated by it and that

escaped through the spiilway measurement at the sptilway.

For major and medium projects, water account shall be kept by l0 daily

period. The last I0 daily period of a month may have Ir days, r0 days or

less, depending upon the number of days in the month. For minor scheme

water account shalr be kept by crop seqson, Kharif (Jury to october) rabi
(Itlovember to March) and hot weather (Aprir to June). For pumping
schemes and domestic and indus'trial

5
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The said Clause IX of the NWDT Award nowhere mentions about

maintaining the minimum downstream E-Flow. A copy of the NWDT

Award is annexed as Annexure-R/4.

6. That during the 41't Environment Sub-Group Meeting of NCA, held on 6th

January, 2005, Govt. of Gujarat intimated that their study report have

indicated that 600 cusecs of flow would be adequate for maintaining

environmental downstream of Sardar Sarovar Dam. Therefore during 45ft

ESG Meeting approval was accorded to release 600 cusecs as Environmental

flow which was ratified in the 80th Meeting of NCA on 12.08.2008.

Accordingly a minimum constant discharge of 600 cusecs of water is being

maintained through Godbole Gate in Dyke No. 3 of Sardar Sarovar Project

in order to maintain River Narmada's ecological health and prevent flora,

fauna, pollution level etc.

7. In the Agenda of the 51't Environment Sub-Group (ESG) Meeting of NCA,

it is mentioned that this 600 cusecs of water, when supplemented by 7000

cusecs of water released after generation of power from the River Bed

Power House (RBPH), as well as releases through Karjan and Orsang

tributaries of River Narmada downstream of Sardar Sarovar Dam was found

adequate to maintain the ecology and environment in the downstream reach

of Sardar Sarovar Dam. But due to droughVdeficient river yield, River Bed

lof the
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Power House could not be operated and this 600 cusec water was found

insufficient. As a result there have been a number of representations

received from local groups and political leaders to increase this quantum of

downstream environment fl ow.

8. That the issue with respect to the downstream environment flow was

discussed during the 49h and 50tr meeting of ESG. As per the discussions

held in the aforesaid meetings, it was decided to carry out an assessment of

downstream environmental flow for sustaining rlvenne ecology,

downstream to Sardar Sarovar Dam/Garudeshwar weir. The State of Gujarat,

vide letter dt.11.06.2018, entrusted the task of assessment of Environmental

Flow to Central Inland Fisheries Research Institute (CIFRI), Barrackpore,

Kolkata.

9. That CIFRI submitted its final report on "Enyironmental flows for river

ecologlt with focus on downstream fisheries of Sardar Sarovar Dam (SSD)

in Narmada river " to SSNNL, GoG in June, 2022.

Seai s1
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below:

Period Months E-Flow

(Cusecs)

E-flow Percentage

of average seasonal

flow

Monsoon June to September I 4401 t00%

Post-monsoon October to January 5753 t00%

Lean period February to May 1 875 100%

It is observed that the values given by CIFRI are very high and coming to

10006 of the seasonal average flow in 90Yo dependable year, which defeats

the purpose of a storage project to meet drinking and irrigation requirement

of beneficiary states along with power generation.

11.That the objective of CIFRI's study was to estimate the environmental flows

(E-flow) in the downstream of Sardar Sarovar Dam (SSD) at Garudeshwar

for sustainable fisheries in River Narmada. So, although the study was supposed

to encompass the downstream stretch of River Narmada, from Garudeshwar

Weir, till the sea or upto the next intervention on River Narmada, which is

Bhadbhut Banage, coming up near village Bhadbhut at District Bharuch, the

by CIFRI has only been confined upto Garudeshwar weir, between
oi tne

9

+. aa!

f{e'*v
$w*

10. That the E-flow recommendation of CIFRI, for three seasons, is presented

724



1

Kevadia (Sardar Sarovar Dam site) and Garudeshwar weir, which, actually

has now lost its free-flowing water and has become a pool. Line diagram of

SSD to Garudeshwar weir is enclosed at Annexure-R/5.

12. That it may be noted that NWDT Award did not envisage Garudeshwar weir

or reversible turbine operation. However, NWDT Award envisaged that

during the initial years of dam construction, there will be sufficient water left

for passing through the River Bed Power House (RBPH), thus generating a

larger amount of electricity. However, during the later phase, when the

beneficiary States completes developing their command area, most of the

water in the reservoir would be utilized for drinking and irrigation and there

would not be sufficient water left to pass through the RBPH. In view of the

same, with the consensus of the party States, the project design was slightly

modified during the initial years, 1982-84, by proposing reversible turbines

at RBPH and construction of Garudeshwar weir, downstream to Sardar

Sarovar Dam (SSD), so that water stored in the weir can be pumped back

into Sardar Sarovar Reservoir and used again for energy generation through

RBPH. Thus the idea of Sardar Sarovar Pumped Storage Scheme (SSPSS)

was conceived and statutory clearances were obtained by SSNNL. So it is

imperative that the quantum of E-flow be assessed, maintained and

+
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measured at Garudeshwar weir to preserve the ecological quality of River

Narmada downstream to Garudeshwar weir.

13. That it is also pertinent to mention that Sardar Sarovar Reservoir Regulatory

Committee (SSRRC), a Sub-Committee of Narmada Control Authority

(NCA) has been setup under Narmada Water Disputes Tribunal (NWDT) as

machinery for implementation of its directions and decision. The NCA

issues Reservoir Operation Table (ROT) having details of Ex-OSPS

(Omkareshwar Power Station) release as ExMP releases, reservoir level of

Indira Sagar Power Station (ISPS), Sardar Sarovar Project (SSP) etc. with

the consensus of the party States. The water releases from Ex- OSPS and

Reservoir level of Indira Sagar Dam is finalized by this SSRRC. Further, the

Ex-OSPS releases in ROT are made after considering all aspect of water

utilizationl uses, like, irrigation, drinking water, industrial, environmental (e-

flow), etc. Water for irrigation, drinking and power from Sardar Sarovar

Reservoir is being allocated by SSRRC since March, 2007. And it has been

observed that allocation of water to run the RBPH has been declining over

the years for the lean and post-monsoon seasons, which means there is

insufficient downstream water available through the turbines of RBPH for

24 hours. Even if the water is allocated by the SSRRC, the quantum of water

is rarely sufficient to run atleast one out of six 200 MW turbines of RBPH
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for 24 hours. Thus, this case of Sardar Sarovar and its associated

environmental flow is unlike any norrnal hydropower project where water is

available to run a turbine for 24 hours. As envisaged during the 51't ESG

meeting, 600 cusecs, supplemented by 7000 cusecs from RBPH, as well as

releases through Karjan and Orsang tributaries of River Narmada

downstream of Sardar Sarovar Dam, was found to be sufficient for

maintaining the downstream environment. This 7000 cusecs is actually the

average discharge from a 200 MW turbine of RBPH, when it runs for 24

hours.

In view of the above, determining the right quantum of environmental flow,

taking into consideration that there would be insufficient or even "nil"

discharge from the RBPH turbines during the lean and post-monsoon

seasons, and maintaining the same for protecting the downstream riverine

ecology from Garudeshwar Weir is very crucial and has to be taken based on

robust, scientific and technical parameters. It is also important to consider at

this point the water allocation, which has already been done by the NWDT,

for four beneficiary States, mentioned earlier.

l4.That the Kalpasar Project or the Gulf of Khambhat Development Project

envisages building a 60 km dyke across the Gulf of Khambhat for

establishing a huge fresh water coastal reservoir for irrigation, drinking and

+
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I
industrial purposes essentially to meet the water demands of the drought

prone Saurashtra region of Gujarat. That Bhadbhut Barrage Project on

river Narmada, t25 km downstream to Garudeshwar weir, is a part of

this Kalpasar Project and is under construction by Govt. of Gujarat since

2020. The Project is located near village Bhadbhut in Bharuch District. It is

being constructed 25 km upstream of the river mouth where it enters

the Gulf of Khambhat in Arabian sea. It is a 1.663 km long causeway-cum-

weir barrage and will form a reservoir to hold 599 MCM of fresh water. The

barrage will have 90 gates. A six-lane bridge will also be constructed on the

banage, which will connect Dahej and Hazira with reduced distance of

18 km. The barrage aims to provide fresh water for drinking, agriculture and

industries in the region. It will also stop ingress of seawater and protect the

upstream areas. This bamage has also planned for a separate channel for

fishing activities. Line diagram of SSD to Bhadbhut barrage is enclosed at

Annexure-R/6. Layout plan of Bhadbhut Barrage is enclosed as Annexure

R/7. Layout of Kalpasar Project is enclosed as Annexure R/8.

15.That therefore, it was suggested, by the Experts of the E-flow Committee to

review the study taking into consideration the stretch of the Narmada river

downstream of Garudeshwar weir till the upcoming Badhbhut Barrage and

its associated fish pass, fish species and other relevant details, like, discharge

ctf the
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II

expected from tributaries (River Orsang and River Karjan), pollution load

and carrying capacity in the downstream stretch, loss of livelihood of the

fishermen, pumping operation of SSP, etc., so as to arrive at a realistic figure

without overlooking the water share of the party States as per the NWDT

Award.

16.That the E-flow issue was discussed during the 94th NCA Meeting, held on

8'h May, 2023, wherein it was decided that a Committee shall be constituted

under the Chairmanship of Executive Member, NCA. Other Members would

include Independent Member (E&R) & Member (Civil) from NCA,

Executive Director (Technical) from National Mission for Clean Ganga

OfMCG), Members and representatives from party States, officers from

State Water Resources Department (WRD), Fisheries Departments, Experts

on e-flow from reputed organizationl institutes, like, Central Water

Commission & IIT, Biologists, Biodiversity Experts from Central Inland

Fisheries Research Institute (CIFRI) and National Mission for Clean Ganga,

Director (Fisheries) from Ministry of Fisheries, Animal Husbandry &,

Dairying, etc who will contribute to this Committee for finalizingthe e-flow

quantum. The Minutes of the 94th NCA Meeting is annexed as Annexure-

R/9.
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17. Thatthe Committee constituted to review the E-flow d/s of SSD held its first

meeting on 2l'tSeptember,2023. The decisions taken in the said meeting is

annexed as Annexure-R/10.

l8.That the 2"d meeting of the Committee on e-flow was held on lTth January,

2024, and its Minutes of the Meeting is annexed as Annexure-R"/11 wherein

it was decided that CIFRI would prepare scope of work/Terms of

Reference(ToR), along with names of partner institutions and financial

implications, for the re-assessment study of e-flow and submit to NCA.

l9.That the CIFRI has submitted its draft scope of work/ ToR on

08.02.2023.The same was circulated to the Committee Members, which is

annexed as Annexure-Wl2 with a request to submit their views/comments.

20.That the 3'dMeeting of E-flow Committee was convened on 19th March,

2024 to finalize the proposal and Award of study to CIFRI through SSNNL.

The award of study is yet to be finalised.

2l.That the Respondent Nos.2 & 3 are conscious of the fact that this Hon'ble

Tribunal has already decided the issue of E-Flow in O.A.No.49812015 and

O.A.No.425l20l9.It is pertinent to mention here that in O.A.No.49812015

this Hon'ble Tribunal granted the liberty to the State Governments to move

to the Secretary, Ministry of

shall in consultation with

Environment, Forest & Climate Change, who

the Ministry of Water Resources examine

*
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\-
representation received from the State Governments and decide the E-Flow

which is lower than the percentage decided by the Hon'ble Tribunal.

As the issue in the present O.A. involves an Award passed with the consent

of four beneficiary States and as per Clause V of the said Award, review of

its clauses can be done at any time after a period of 45 years from the date of

publication of the Award on 12.12.1979. NCA is working for deciding the

downstream E-Flow with the consent of all the four States because the States

of Madhya Pradesh, Maharashtra, and Rajasthan are concerned that their

share of water might get affected if the quantum of E-flow is enhanced from

the present 600 cusecs, which is being released from the Godbole Gate and

Garudeshwar Weir throughout the year, in all season.

z2.That the Respondent Nos. 2 & 3 in consultation and assistance with all the

stakeholders are taking every measure to determine the downstream E-Flow

of river Narmada so that downstream ecology of the river Narmada is

restored and maintained.

23.That the Respondent Nos. 2 &, 3 will take appropriate decision after the

CIFRI submits its fresh report with three season e-flow values, taking into

consideration all the aspects discussed earlier here, including allocated water

by the NWDT Award and almost negligible discharge (in 24 hours) from the

RBPH turbines during lean and post-monsoon seasons

+
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Z4.That the Committee formed by the Respondent Nos. 2 &,3, to find a solution

for the issue of downstream E-Flow of River Narmada, is consisting of

experts from different fields and are capable of taking the right decision for

maintaining the ecology of the River Narmada

25.That the Respondent Nos. 2 & 3 will abide by whatever direction/order

passed by this Hon'ble Tribunal.
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*i s-1< {c{ r'rirt fti?E rc l'ariif q< c-';i't;'1;1u; ;;

.;r#.'.o* fi sa'6 sqqRilB *4T q-'n ut tcfu
irrP*.r'h A f.qn+ (R +r*ravr q=i{ qrrr;ri+ tqq

'rq { ofr s+ri SS nqri t- I

9s1 Gl!1e

6'ffi, Bt{, s4tr a#qf{'qq Eh1, rflT1 6 fm c?rfl
q66q1 or srqhr -qrt E"g, ffiq src6n;
era sqtfl qlo.fcail ffie + f-<q rq wsfi-+<q irt(qrffif + q-qr,f fr' q"+r scrfrfkr sm q'tsrfisr r.B

ffiqrq'+1 rtmfqrrm<frt r 'r'
r,: ... -:.

cq-fl cifiFrril f{qr6 d [qq rrC wqrqr$r c]r - TBfficT il<r
scrrfit{d qq ri tf{ w fqrm skrrn tl fihrrq

, : _ i 1 t', I "i.! i .'ir.,'

'nfustq vr qfr,rc qft{r rfrr ftkrsq
qvs r: qrtw ft c-{ir: r? mrlq

rE srrir .;r olfi'J dt xxn qt,ri, futr,) q+ qf{fiq il
f:{F.rs"i-{ :r;adll,,1q; ;t't iir.il< trf ,rFrqrI, r g SO dI Sfr.f O il
qri.tr, ,:r:flfl.q x'r;fqa {iil t I

@rE z : rltrr< qr]-fi qia rq-c qt fi{ifl ila ci scfrrq qmt r6t

,q(fi{qt

'.rfurpr +6 v<,;,frn qt<m t [n zs xfucltr flariarr t
qrgrt q'{ ql{Tr {rtrfi TTIr (,ffi 'r< c'd(I fr qil qiI g.rq-\.ic

fi,zt 28 f.jftr;m {{,T Tc (r,1,s3?. 4494o{.X.qrro) v-< 'frai.

ers 3: qiT{'q-fl +i gqrfi,q qletl 6l Eqrqd

( I ) nfar..or uq xrtrr rrar { i-n qiil q,T fi} scqlnr

mm rt iI, (e;) aw xiq tg.25 fqo(ogo (zz,st t. ot fq"
qIlorito) qit fiq-{,sr( il, (r*) Xoar efqo{o$o ( tl,tol.sz

(l 4l 5)

: " q-$ rmr +'?$rfi 13 dwr qt !ilT*

Scparrlc p:rgirrg ir giicn. to ttrls Pert

n-qr.*.rrfi, m,,q$t,,;
reparato compllatlon ,

1:-: -1-' ;1t'!-

i.l; I

:.: L
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OF AGRICTJLTIJRE AI{D IRRIGATION
.@epcrhcut of lrrlpdoo)

NOTIFICATION

New Delhi, the 12th Dccembcr, 1979

SO. 792(E).-Whcreas lhc Central Government had con-
stilutcd by notification No. S.O. 4054, dated the 6th October,
1969, issucd under section 4 of the Intcr-State Water Dispulcs
Act, 1956 (33 of 1956), the NarmadaWaterDisputesTrihunll
to adjudicate upon the water dispute regarding the intcr-
Statc.river, Narmada and tlre river valley tiereof ;

And whereas the said Tribunal'investigatcd lhe matters
rcferred to it and forwarded to the Central Governmcnt,
under sub-section (2) of section 5 of the said Act, a rcport
8etting out the facts as found by it and giving its decision
on the matters referrcd. to it ;

And whereas upon comideration of the sid decision, the
Ccntral Govcrnment and thc Govcrnments of Gujarat,
Madhya Pradesh, Maharashtra and Rajasthan made refercnces
to the said Tribunal under sub-seclion (3) of section 5 of
the said Act and the Tribunal has, on such references, for-
warded to the Central Governmcnt under that sub-*ction :r
further rcport giving such cxplanations and guidancc as it
deemed fit ;

Now, therefore,. ia exercise of the powera conferred by
section 6 of .tbe oaid Act, the Central Government hereby
publishes the decision of the said Tribunal as modified by

. ihc Tribunal ,rvith referencc to tho cxplanations and guidance,
given in its furrbcr reporl ...1 1,.,. ;

,-

DECISION OF THE NARMADA WATER DISPUTES
TRIBI.INAL AS MODIFIED':BY THE HGLANATIONS
AND GUIDANCE .GTVEN1IN'ITS FURTHER REPORT

S'lDal (Her And D€cHm of fre Trfbmat
' 'ii:' i "'

Clle l: Dato of CdnhS l!ile Opcrsdoo Ol ttc Orilc

This Order shall come into operation on the date of publi-
cation of the Decision of this Tribunal in the Official Gazctte
uodci Sectiou 6 of thc Ioter.Statc .Water Disputes Act, 1956.

Clum [: Dclrrrrtnatfolr,Ol ' Xlc Udlfuablc Qudum 0f
,Dm Slte,Strde 8gtovrr

Ttc Trlbunal
of watcrc of thc
bario,'ot.75
28 Million .44

Clsuse UI : Apportionnrcnt of The Utilisable Quanturn Of
Narrnada Waters

(l) Thc Tribunal hereby orderr trat out of the utilisablc
quintum of Narmada waters, (a) Madhya Pradcsh is cntitlcd
to a sbare of 18.25 Million Acre Feet (22,511.01 M. cu. m.),
(b) Gujarat is entitled to a share of 9 Million Acre Feet
(11,101.32 M. cu. m.), (c) Rajasthan is cntitled to a share of
0.J Million Acre Feet (616.74 M. cu. m.) and (d) Maharashtra
is cntitlcd to. a sbare pt.0^25 Mi[ion AcrF Rcct (308,37 M.
cri. m):

(2) Further, it b clorified that thc apportionment rclateg to
actual withdrawals and.not'c.oncumptivc usc ;

(3) Within its share of water, each party Srsti*is'fiec to
mnkc auch chaoges in tlrc pattcrn of watcr use and in thc
arcas to bc bencfited within or outsidc thc Narmada basjn
in its territory as it may consider necessary.

Clauso fY: Ner \illth Regerd To Erceco Waters And Sharlng
(X Dlslrcsg

(l) Tho utilisablc flow of Narmada ln excces of thc 2E Mil-
lion Acrc Fect (34,537.44 M. cu. m.) of ulilisable flow in

(2) In tr.e cvcnt of the availablc utilisablc watcrs for ell1;.
calion in aoy watcr year from lst of July to 30th Junc of thc
next calendar year falling sbort of 28. Million Acrc Fcct
(34,537.44 M.cu.m.) thc shortagc should bc aharcd borwccn
the various States in the ratio of 73 for Madhya Pr.ades\ 36
for Cujarat, I for Maharashtra and 2 for Rajasthan ;

(3) 'Ihc avuilable utilisable watcrs in a watcr ycar will in.
cludc thc watcrg carricd ovcr from the previous watcr ycar
as assesscd otr thc lst of July on thc basis of storcd watcm
availnble on that datc ;

(4) Thc available ulilisablc \.vaters on any datc will bc in-
clusive of rcturn flows and cxclusivc of losses duc to cvBpo-
rution of tho'various- reservo.irs ; - - --- -- --- ------$

(5) It may be mentioned that in maDy ycars tierc will be
surplus watcr in the fiIling period alter mccting the storage
rcquiremcnts and withdrawals durlng thc period. Tbjs will flow
down to sea. Only a portloo ol lt will bc utilisablc for gcuo.
rating power at Sardar Sarovar river-bed power-housc, and tho
rcst will go wastc. lt is desirable that wstcr, which would
go wastc without eveo gcneraling power at tho lart rlvcr-bcd
power-house, should be allowcd to bc utiliscd by thc party

-por'
Acre

than ocas.

Clarsc YII : Futt Reservolr Levcl And Maxfunum Watet
Lcvel Ol Thc Sardar Sarovar Ilnm

Clause V r Perlod o[ Opeiadon of The Order oI Appotdon-
ment

Our Ordcre. witL reeord to tle eguitabl" :"llo"utioo lo
Clauscs III antl IV are-Dsdc aubJect tb rcvicw at srtY rlrno
aftcr a:pcriod of 4l ycan from thc date of 'publlcatha:of
thc Decision of thc Trlbunal in thc fficial Gezcttc. '; :..

C'Iarre YI : FUt Supptv Lcvel of nu -N&ragin'&-
I .: i

The Tribunal hereby determines that the Full Supply Lcvel
of Navagam Canal ofltaking from Sardar Sarovar should be
fixcd at 91,44 m., (+300) at its head regulator wlth a bcd
gradient of I in l2,0OO from hcad to 290 km. (milc lEO),
that is, upto thc offtake of Saurastrtra branch. From that
pornt to Rajaithan border the bed gradient should bc 1 in
i0,000. -l'hese bed gradients may be changed by GuJarat and
Ilajasthan by mutual agreement. Cujarat and Rajasthan slrall
be at liberti to dccidc the canal capacily rcquircd by cach
in the lisht bf watcr which would be expccled to bc availnblc
within thelr *are.

The T'ribunal hereby dctermincg thut thc hcight of tio
Sardar Sarovar Dam should bc fixed for Full Restrvoir l-cvel
+138.68 m., (*4J5') and Maximum Water I-cvcl at +140.21
m., (+460'). Gujarat shall lakc up and complcte thc cons-
rruction of tbc dam accordingtY.

Ctsuse.Yl[ : Sharlne Of Coctr and Bene0ts.

(t) (i) Thc Tribunal 
'hcroby 

dctcrmincs that -out ol t}c
nei po'ri,er produccd at Navagam at canal hcad nnd rivcr

1n

cution

anti-
generating

will not aDy

and 2 for

l
t

t
I

l

,
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b$ -pow_er touses on any day lhe share of Madhya pradcsh
MIt !g 57 per ccnt; Maliarasitra's sharc will bc 2? pcr ccnt
au(l cuJarat's sharc will bc 16 pcr ccnt.

(ii) The parly Statcs shnll make avaitable in annual inslal-
ntents their share of ftrnds required accordrng to approvcd
construction programmc ancl lIkc all the necessilry sttps to
completc the Sltrdar Sarovar Dum rvithin tcn yclrs trI thc
dntc of publication of thc Fiull Ordcr and Dccision ol thc'I'ribrrnal in the Ofllcial Gazctte.

i2) 'I'hc Tribunal nrakcs thc follorving f ulthcr Or<!cr:. :,-
- (i) Thc powcr genernted in the lLivcr. Bcd and Canll

Powcr Houses at Navagrnr will be inlogralcd iu x
comrnon su,itchy,ard.

(ii) Nladhya Pradcsh and I\'lnharashtra rvill bc entitlcd to
get 57 per cent and 27 pcr cent respectivcly of thc
powcr available a! bus bnr in thc switcbyartl aftcr
allorving for station uu.tiliaries.

0ii) The above entitlcmcnt applies both to availability ot
machine capacity for peak loads. and to thc totai
cncrgy produced in any day.

{iv) Thc entitlement of pnwer and encrgy for any r.luy
can be tttilised fully or partly by the concerned
Stntes or sold to another participatiug State under
mutual agreemcnt. It cannot, howcver, be carried
forward eicept under a separate agf,eement or work-
ing arrangement cntercd inlo among the affectcd
parties.

(v) Guiarat will coustruct and maintain the transmission' lines needed to supply tbe allotted quaotum oI
power to Madhya Pradesh and -Maharashtra upto
Gujarat Statc border, along an aliSnmcnt as agleed
to betwcao the parties aad if there is no agrccment,

. along such alignment as may, be dccidcd. by..the
Nariaaa Control Autbority. The tranamision lines
beyond Guiarat State border shall be constructed and
miintained-by Madhya Pradesh aod Maharashtra in
their respcctivc States.

r INDIA :..LX'I'RAORDINAIiY [P^Rr II-SE,c,

rc)
Llir

I

(d) 56.1 pcr ccnt of thc crcdit given to 11-:)-ra
l'radesh for lhc tlownstream btlllit-s dc;:,:_ ::,rr
NLrmadasagar Dam,

(x) Mndhya Pradesh and I\lahrraslrtra shall r::-:-:.:1,
p;ry lo Cu;arat 57 pcr cent and 27 per c::' .' ..-:
c:rpilirl cost of . the pos,er por:icn o[ ::.: : . -:..;
Srrrovar lreadwr-rrks r',,orkcl oLrt virlc rl, r. ...
This lmount shail bc paid in annu:,i :-. - r ::iiunlil lhc capital works arc compictcd. :.-': ::.s-
t:rlmcnl vvill bc workcd out cn tlic b:. . ..ic
budpctcd figurc.; of lhc conccrncd \r3- . r l:rc
commcncemcnt of each financial year :- _ : ' br:
set olT and adjuslcd against rcturi i-:--: :hc
cnd of thc finirncinl year.

(xi) In addition ,o the payments vide (x) ab:.:
Pradcsh and Maharashtla sball also pr; :
57 pcr cent and 27 per cent respect:;":
opcration and mainienance c-osts of the S:-
var Powcr Complc.x each ycn.r. Th:i: -

arc also to be brrscd on budgcted fig. ..
commcnccmcnt of caclr financial vcer :-
against actual cost at thc err*1 of ihe '.::-

L,. r, ::. ,Lr t-tr-...:

. -:!'rl

ire

-:ats
l;c

xii) Notwithstanding thc dircctions con'aincd l,:-: -::-rvr-,
thc party Sti.'tes ntay, by mutual .agre3-: -' :..!er,
nmend, or modify any o,f the directio.: - --:e4t
of sharing of power and paymcnt fcr ::

Clause D( : Regulated ' Releases- ro bd madc f6r }lndbya
Ihadesh for the regulrcment of lhir Srmq*
Prolect

With regard to the quaotum aDd pat'crB d reaulated
releas$, the Tribunal make5 thc following Ordcr :-

It has bccn agrecd by thc party States std dc;4 by thc
Tribunal in its Order da'ed Eth October, l97d &at thc
utilisablc quartity of w?ter of 75 per cent dcp6ist'r:iry.in
the Narmada at Sardar Sarovar dam site stroold be arscs;ed
at 28 MAF (34, 537.44 M.cum.). The actual ;6ffs* of
75 pcr cent dependabilill'. however, i5 only 3r, 315?9 \{'
cu.m. (27.01 lvlAF) and lhis is brought ult to ut:.1-able
quantity of 28 MAF {34, 537.14 M.cr.r'nr"L for rcns of
carryover in various rcscn oirs ' allowing fc GTapcr":ioll
lossis. and regeneratiorl Oc of 2E MAF (34. 5l?-44 I'tl.
cu.m.), lI, 1b1.32 M.cu.nr- (9 MAF) bas ,o bc p'rolidcd
for Guiarat and 0.5 MAF (616.74 I{.c,tr.m.l i:- i-:',.L':an

(r'i) Thc power honscs and appurtcnant works inclrrding
thc 'machincry and all installations as rvell as thc
transmission iines in Gujarat State will bc construc-
tcd, maintained and opera'ed by Gujarat Statc or
an authority nominated by the State.

(vii) The authoritv in control of the Power Houscs shall' follow ttre directions of the Narmada Control Autho'
rity in rc far as usc of water is conccrned.

(viii) nre scheme of opcration of the, Po.wer. Houses lnclud'
ing the power iequired and lhe load to be catcred
foi the dillcrent pelty Sta cs during dillerent parts
oi tte.Oay shall t'c scitlcd bet,vccn the States at least
on" weeli beforc thc c(rnilllcncement of evcry lnon'h
and shall not bc altered during thc month except
under agrccntent ilnrorlLl thc Stxtcs or tlnder cmcr:
Scncies'

If irucl when Sartlar Sitrov:lr Porvcr Complex gcts linkcd
with the Regional or Na'ional Power G-rid, thc op.c-

ration of tlic Slrltl;n' -Sittor'1r Potcr Conlplcr .will
be govcrned by such ultcrct.l svstcm condltlons'
Elut in that evbnt th.' Narrna<la Control Attthori'y
rlrould arrnngc to takc such steps ils are nccessary
to enablc thc tlrlce Sta'cs of Ctri.rrnt, Ivl.adhya l,r'a-
desh antl Maharushtra lo gel their entitlement of
power and €ner{:y f ron-r the Srtrdar Sarovar Power

r .'.(....!.-r.,..Goolplex,.according to lhcsc or(lc13.

(ir) The capitul cost of thc power porlion of Navagam'' ' Complex shall comprisc thc follorving :-
(a) Full cost of Unit lll clcctrical works and control" iuoiks pcrtaining thcrclo, rrpto nn'.t including thc

switchYard.

0r) Full, cost of transmission tincs in Guiaral Slate
' - 

..constructetl for strpplying polvcr lo Madhya Pra-
' . . desh nnd Maharashtra'

at Sardar Sarovar. fle at Sarda: !.::.:: navc
to be met by releases Pradcsh a:: r:icwl
from the intermediate c'.ici:rir:::. surp lus to th: :=: -.=ti1nts

of Madhya Itrdesh bll-; \::-:i:slta; a;i ''': : -::htro.
The release:
m. (8.12 l!{

\{.cu

tntoltnt of rr:rlci- .--. -:
rnonlit rvoillrl 1,,1 Sl'1 ': i ''1
inflo,v in lltl :i..'- ' ' -'
lo vc;r' rnti. 'llirct- -':. - :
also vlrn.

ow

vcilr ls;,:r -:-
or tlcI:-'i .'r.'

-.1,t
: --: )1-1f,
,- .,,..'rrl.j

.. . l1r..ll:r

thc
Pr: r

er, cannot
s only in::: sa:ria:

,.::r,-;i rrhcil:. ':. -:.:lirular

dLrrinq 1l c l. - -- :: -

orlcss,ri:it:* i :

< F;ar..l .-1 ':-''' :-
tllnl :-. u'-i

- -- r -: Y :-i lO rrhi:- :' '- 'il''ni"ttS' I -: : ,.ts br \1 . - Pit,rlCsh
- :-:'-:- uoul,1 l:- --r In.)re
'- j -ir:-:r':l,linc ?8 ]' 1= 1!.5:\i.44

--' :.^nlh oi .r '-,1 carly
' -- i. t:rif sorr j:: '' '. ilrlror-

: - -:i. -'cr]' arrlrr:-- -. slrotrld
': - i5 nl:lde :'. -- * c to ullCI)q1'rL- :-r:

j:.

:
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lmoo
rrks i.c,

allowing for

r to MadhYa
dcrived from

rll respcctivclfl
er ccnt of thd
:f the Sardad
: 1tx) abovcl
:r.l instalmcntl
:d. Ilach insl

brsis ot th{
works at thd

r and shnll bd
figures at th{

rbove, Ir{adhyl
nny to Gujaral
ctivelv of thl
." Saidar Sard
lrese oavmcnd
frsurcs'ilt ttrl
rr and arljustel
l vear. I
.,.0 i,.r.inoUorl
.greemenl, altcl
tiorg in respctf

"(
L

'shall be sh

18.25 MAF (22,511.01 M.cu.m.)

9:00 MAF (1 I,l0l '32 M'cu.m.)

0.50 MAF ( 616'74 M'cu.m')

0.25 MAF ( 303.37 M'cu.m.)

''1431

.-rpicific:'indetrt of Cuj&rat"Bhall Dot
the share of Gularar.

water drawn from Sardar Sarpvar for use in M
Praciesh and A{aharashtrar as thc case may be,
reckon against thc'sharc of watcr of tlat State,

i{.rrn.',I

irtilisdblc !Eupp
in' a watcr year

LarCd du"\//
}'lrdhy P;:adesh

GujBrat

R:jasthan 
.

]Iah rrashtra

(Li) Surplus or deficit utilisa.ble supplies. ln a water ycar
shail be shared'to the extent fcasible by lhe party
States in ths san0r--plnportion as their allottcd shares
in- (ij -a'bove. -thE Surplus rvater shall first be tr'i-
lised for filling up the reservoirs to capacity and
surplus water ;hall be utilised for irrigation and
othir purposas only. after that has treen ensured.

(iii) The water availablc in lhe live storages of the va.r'ious
reservoirs on 30tb June shall tre reckoned as an
inflow to be sbared .in;the ltert wDtcr ]cBrr

(viii) For nrajor and m:dium projects, water account shall
ge kcpt by 10 Caily period. The last 10 daily period
of a m,inlh may lrave i I da1s, 10 days or less,
depending upon thc numbcr of tlays in rhe month.
F'or minol schcnrcs \\'ater acclllnts sltall trc kept
by crop r"us6a, lfinvif (July to tOctobcr) rabi
(November to March) and hot wcatler (April to
Jrrnc). For pun:ping schemes an'J dcmestic and
industrial uses it shull bc mon'iltly.

(ix) The wat:r usc by n:inor and putnpiug schemes tn
any ten daily pcrioJ may provisionally be taken
to be thc sxnrc ari in the corresponJing period in
the previotts year on lhc basis of avctapc use during
the brop pcrioC. For final \\'ater acc,ount, horvevcr,
it wiU be dctermined as in (vi) above.

(x) Each S',ate shall furnish to the Authority and mr"kc
avaitable to anj, party Statc desiring thc samc, such
<Iata and intcrmi'rion as thc Authoritv may requirc
and ask for.

(xi) fhe .Authoritv shall arrangc the, reyiew of the tcn' dav releaSes inade by lr{adhya Pradesh at least once
a 'm-onth ind oftener as considercd 

-nccessary, f.or
I airecting any change in thc releases. :It may desig-

natc a Person for doing so.

(xii) The Auihoritv shall direct final railjdptmcnt to be
'--' -ia. 

-i" -GE r"ito*it g water . 
year : of-' the use ln

exceir of ti,* authoris;d usg, if anyii;iby''sn-y State
Ii-3iar* auiinc tu" Drececing nater;fycarby cur-
:ttiitiil:tfie-share"(s) of' the Stale orSttiteb concerned

. *hL-fr iiv" .useit.'*ater in cxccs-a.1q$, .make over' 'iiri'ii;i-io ttc State of States which'bave receivcd
;6ti;ppii"t. Water eupplied to Raiasthan on anv
e;..,,ii-;idn of 10 pei'cent gverilgd;above irs
ifieiii shull reckon aiainst use by Guiarat'

de by Madh;
Ssrdar SaroYl

for it.

:rn of rcgulati
Order :- I

r.)
:dar

for
Sarovar

: and
; thc
and
r 10,01 5.86
hlv rclcascs
lhva Prfr.lcsh

i decidcd by tI
1974. that ttr

dependabilltY.l
'ould be assesil
acttral inflow I

r;Jrl['i{,{
for cvaPoraf,

,t,'"''oj'3i*tl

(iv)

(v)

:

--':

r vi)

t''t: J

(xiii)

rl vary f rom
rya Prir.l csh

to Oclober,

1AF). Thc

ion. It is

rving. It is

:ther ihe Pert
hich it is a

v MadhYa
I hrve to he
:8 N:AF (34.
of Julv and

of .area
tot each

punpa
'a crosE

hrea irrlgated
also be recorded,

drawn as worked out bY

the two aforesaid . methods differ, the decision of
thi Authority as -,regards water, . drawn shall be
final.

Clause X : Payment to be made bi Gujarat ro lt[adhya

ift;th ltt'.o"fr i.grlated relcases' .' 'r ji:

(1) Madhya'Pradesh shall take up nq'J -comnlete 
thc cons-

truction of Narmnlasac,i"inrn-*ittt'FP'I- ?'62'13 m (860 ft')
?."rii,iii.*liv 

-*;it,-ot 
".i:iti'it"''r'ii" 

cnttslrtiction of Sr:"dar

Sarovar dam.

(2) The Tribunn'l fitrther orders tltal Guiarat-ihctrlrl credit

to Mntlhva Prai"sh erch"ici.'li'al pt' ien! 9f thc extrendi-

trrre on accorrnt or r'laimii;t^o;rl 'r"nr in lhe'finnncial vear

ir 
-$#'#.xst i'i{t'+,lj it I 

i 
" i.":;*jl{ :ixiff.,Tfr -

the basis of budset.'atlorm"ni ro'i"'oAititrca'nt the end of

;il ;;;,:;;;;;;;f :;xe;;4itrrre. Tl,e nosl .consrrrtation ex'

pendituro,on matntenatli"it''ii ro u" tonstact"a ns cost of
constntction'

'"'Cfi ,ii! 5ft'": .Diiict'i.'ns' n 
" 

pa rcinf Srrhmc r gence' I --r nr! Acq ui-

Ji;;;;a Reh-..'bil itat ion of Di"pl :rccd Pcrsons'

Sub-clarrse I : Defirritlons.

1 11 ; i!'"1-anrl".-fhg 'rixpre'ssion 'lanrl" . 
shall har'e {hb

same meaning as a.nn.a:i'i"it'"-i'onn A.ccltrisition Acl' 1894

?f,.i"i"on". itfoi;.a tJas-th" Act) rvhiclh stnle" "rhe e'nreq-

nion 'land' incltrdes t'"nJirt"'in';iii" 
'".,i- 

"i tn"a and thinss

nttached lrl thc , 
"o11L'ir 

"p"i-iii'ii'tf y fs'ten'd 1o anythlns
at'achcd to'the ea{tLj' ,.. .i ..- ! ' i " 

.

J',#),i';.S':T",T*1,:i:l-%'l;:'f, i:o.;";,,8if;,"i1,*'*

rrraDgemenls
de availahlc

in tlrc Preced
q of restrlali
'nnda Control
given bclow
mcndcd cr m

[r'ii) Withclrarvals from Sardar Sarovar for Navagam Canal
for Gujarat and Rajas'han shall be measured at
the head of Navagam Canal; The supply to Raias-
than shall be mcasured at Gujarat-Rpiasthan bo'rdct,.
-.if,i t"js-ln''the- canal in tarryinE't6U-et-prty . toi
Raiasthan shall bc detcrmined by the Authori'y
aftir the canal has been constructcd and shall rcckon
against thc.plrare oJ }"fs!ton,

Wator lct 'down .in+6 :1[6 iivcr' rfrom Srirdar Sarovar
...- ---it,r"ugh pow:r housc turbincs chall be mcasurcd dii''- 

thc basis of power generated by it and that
- .cscaped throrrgh 116 spillway measurement at lhe

spi'llwaY'

Guiarat may.lct down w-atcr from Sardar Sarovar'for-'' i[ downstream use .bv making spccific indent for
ft- nnd sirch rcleasc shall rcckon,5gainst its rhare.
Cri"h r.l.nr.., for downstream usc. .rhall bc m-ade
irri6uctl the. ttrrhines and .thc Dowor so cencratcdl: , .ifr:rei bctwgcn Madhya Frodesb, Mah*rashtrr.,and

'r:'t Guiarat in 'thc prcsclibed ratio.- Watcr lct.,.down
into the river from Sardar Sarovar cxcept at the

957 Orrr9J

to
party Stdcs as

28.00 MAF (34,531 .44 M.cu.m.)

euffi-

of ..-

crtllurc'
shall

The AuthoritY shall furnish the water account
to the party

year.

llll
sI
t

:d.
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@il-Sr.c l+22j(rij\

ihc notillcat:on u : thc Act, hrs becn ordi-
rrar'ily rcsiJing or - f,r carrying oo any trtrde,
occupatioa, or cailing or rvorking for gaiu in the aroa likeiy
to bc submcrgcd permarcutiy or tcmporar:11'.'

l(3) : "Familv'.-(f) A family shall includc busband,
u,ifc arcl nrinor childr;n irrrcl other pcrsons dependent on lhc
hciiJ of the felirily, c.g., rv:riori'ed mothcr.

(ii) Every major io': vrill bc treatcd as a separal. family.
9ub-chiuse ll.-L;.nJs rvirich are to be compulsorily acquired.

il ( I ) : Ivlarlhya Plar.lcsh and Mrrhr,rashlra shall acquirc -
['ir Sardlrr S:l;oiiir Itrojcct under thc p;ovisions of the Lend
/irc.lrrisilion Act. 1tt9.1, nil Iunds of pril'a'e oM)crship sltua-
tod bci,;w thc FRL* 133.58 nr i455') of Sardar Sarovar and
lll. inlelest5 tlrc:cin not belonging ts ths rcspective States.
lf on thc b:sis aforu:;rid,75 pcr ccnt or nrore land of a
r:onli5ucus hcldir,g of :rny' person js rcquired to be compul-
:,irrily acqrrir.:rl. sirch pcr:ion shilll havc thc oplion to compcl
c\)nrpuir;ory acolrisiti.rrr oI lhe--eolire contiguous holdrng,

ii t;Z) ; i\f rrlhya Plricsh and ltilrharashtra shall also
.rcqtt rc for Srrrrlar S::iotlrr P;'ojcct untler thc provi:icns of
th: I-lnC Acquisition ,4,ct, 1894, aJl buiLlings rvitlr their appur-
t('niiitt lin(l ..itunl.:J between I'lli--1- 138.63 m (455') and
AtWt.+- I,1 l-21 nr (460') cs also those aff;ctcd by the b:ck-
watcr eilect rc:;uiting frcm Nl\ttl-* 141.21 m (460')

11 (3) : Thc backwabr level nl the highcst ilood levcl in
S:rrclar.Sirovrr shril hc rvor":ed out by'ihe Ccntral Watcr
Cornrnission in consuiti tion with N{adlrya Pra.lesh and

$&EaL

acquisition
whicir L{a.J

and rehabilitation aud o'her dcpartnrental
hya Pradesh and Maharasbtra ntay consider ncces-

uary for the purpose of such acquisition a-nC rehrbiliration.

Sub-cleusc I\'.-l)r,oi ision ior Rchabiiitati on.

IV(2Xi) : Acco nt estimates nunrbcrof oustee femilies

i\'( l) : _Acc'.rrJing to tl)c prcscn, cstimaLcs the nunrber of
ouslec la-'rilics \,/ouid bc 61.47 spread ovcr 1-sg r.illaees in
Madhya Plalesh,4-56 fi,,rnjlies sprcad ovcr 27 villaE;; i;
Ivlaharashtra. Gujar,rrt shrlI cstublish rchabiiiiation "r;iing"i
in G.ujerei in the iltigation comnranl of lhc Sa;.Jar Sarr:il:rr
I,rojec. c;r Ihe ncrms hcrcinrftcr mcntionccl fcr rchabiiirefionol thc familics uho erc u'iltir':.g..to miEr:rre io (lrrja;:rr. l'oi
oustcc families rvhs n1g .r-rnu iriing 1o- migr.irie tb <-ir: j:rat,
Cu.larut snall pa-"- to lrladhya l,raclesh anC' Ivlahirr;r:h r:r thc
cost, chargcs anC cxpenscs.for establishn:cnr of sr,:i; .iill,,g"iin thcir rcslectir,,: Icrrjlories on thc norms cs hcr.::naftcr
providcd.

rding to the prese
bclow RL 105.68 metrcs rIiL -:_. ' .,t,ould

be 30 spreed ovcr 20 villeges .in h{
familics'sprerfl ovcr 20 vil
monlhs of ihc publication of the decisjon cf
the Olficial Gazctte, Guiarat, Ivladhya prades
shtra shall det

:;l sllx

one or tr,1.o rehabilitation villlgcs in .C u;era
oustees fronr a:eas below Rl- 106.68
Gujarat shall acquirc n

crmine by n:utual colisultation

eceg.iary lands for

;rl in
Ilah ara-

Lion of
rehabilit atc

e ::-:::;.;laliOn

Sub-clrnse III
Lltnd

lity of Gujarat to pay compcrxa'ion for
Rehabilitation etc.

Cujenct sha'll pay to Madhya Prhdcsh and Maha-

Tribunal Within six rr,.-::'. s of the dccisionof the location of the rehabilitation r.:. ;Ees in Gujarat,
limate 1o GujaratI\{adhya

tie number of ousiee families f;o;n
Pradesh and tr,laharashtra sh:,1n and

vi)lages and ma
decision of the

metres IRL 350')
rcmaining oustee
shall airange to
respectivc States.

.ke avil;r,blc the same witbin

wl

two years of the

:i::! ::.---,,,' RL 106.68
lling to rnir:elc:: C:--:::. For thc

riishtra nll cosls including compeasatiorr charg.es and expen-
ses incurred by -ihem for or in rcspcct of thc compulsory
:rcquisition ol Iands requircd to be acquired as aforesaid.

S :r'tes cf iluia;ri, .:r;:r lbya P;ariesh anC ]tlrharashtr:r or thc
't..rnron of Lr,.ciia ma'r rcicr thc matter in dispute 1o arbitration.
Ttrc Ste,te of Gujlrat cn thc oae haad and the S'ates of
Ivladhya Prrdesh, Itlaharashtra or the Union of India (as
the casc nay bc) oa thc other band shall respcctileiy nomi-
natc onc Arbi'ratcr each. ln thc cvent of dsagrecment bct-
ween t-hc Arbitraicrs, such disputc or differencc shall bc
refcrrcd to an Unrrrire who shirll be a pcrson appointed ia
that behalf by thc Chief Justicc of India from among pei-
scns who arc. or h:tve bcen Judgcs of the Sup:-eme Coi;r'.
The dccisicn of lhc {r'bitrators' or, as the case ma1' te,
of rhe lJ.r,1i'c sh:,ll h;- finrrl and binding on thc pr.:i:cr e:d
si::ll he gi','en cll:ct lo b'r them.

III(l) : C:ri;rrit sliall pr',' to l\{a'lhl'a lirrdc:h r::d l\trh:r-
rarhir:r'!:::r,l ri.,,ent13 in iccordence rvith thc respecli..l f3n6l
Il:.,c1.:uc (1r..1r,.- ,." i !'r.ihvr PrarlL'sh and Irlaharlrlrl-:l in
rcsnc:t cl;tl l;rltic.n lircir t'csncctivc tcrritorics acquircri
fr>r'Ciu.irlat or conr':i'cJ io it.

Ill(.1 ) : Cr:.;rrat :!::rll pry -to Madhya- Praclesh end l\1ah;r-
r;rshlra.-.ll (o.1i. ch:il'qrs ancl exJrr:nses incrrrrcd by Ii,fldhva
PraCc'.h nncl ) f irhere::lrtra for lhe ptrrposc of remoyal anil
reiniialiatlcr: cf a:t;- ancient or hislorical monumcnls, archaeo-
lot;cal rr:rr,l:;ne, r(,:i:,ious pl'r4c of worship or idols li[:cly ro
l,r nfcctc<! l-.,'' srrlt::rr'Scnce \ndcr Slrdar Sa'rovlr and that
ir: ttr.i-"veot of slch na\'mcnt bcing made, no separate com-
.,"n.,iti.,, rs h,:rci:thcf<>rc Provicled shall bc requircd to bo
i.,ri.J iri rc:,fect of the same havinE hern .-;rfl51:11,j i:',' ...lhe
s r rbrr:crgerce.

III(5) : Gr,!:rr:.'t shall pay-to Madhya Pr:rdesh and L{aha-.
r:rlhtra.'ali ccsts. ctrtrrcs anC expcnscs requlrcd lo bc incrtr'
.e; il ii;;;-i;i rchalril;tltion of orrstecs and orts'sg familics
in-tt.i. ,^.ric"tive tcrriiories in accordarcc with the dirpc-
iiori n..";nrttcr containcd'

IfI(6) : Gtrirrrt 5|rrr11 cal' to Madhya Pradcsh and Maha-
rarhiia'co:,ls on .cc(lJn: of c:tablishment charge5 ior 'land

familics, }Iadlrya Pradesh and Maharashtra
acquirc laods for rcb3liliretisn rrvithi1 tlc

-fV(2XiD : Madhya Pradesh and lv{aharaslira shail sct up
adequate establislrment5 for land acquisi:ic:: ard rehabilita-
tion of oustee famiiies. Gujarat shall deposit rr:lhin three
months of ltre decision of the Tribunal Rupies tcn lakbs each
with Madhya Pradesh and llaharashtra in aCvai:e iowards
cost of establishmcnt anti rehabilitation in th::c Sr:ics to be
adjLrstcd allcr actual costs arc dctcrrrincd. llaihi';. Pracl:sh
and Maharashtra shall start land acquisition proceedings for
areas bclow PJ 106.68 mclres (RLf 350'), rvith'n sjx rnonths
of the decision of the Tribunal and conve-v the lands to
Gujarat for project purposes wilhin thrce -vears ol the deci-
sioa of the Tribunal. lYithin 18 months oi tl:c decision of
tle Tribur:al, Gujarat shsll m:},e an advanc: Faiment of
Rr. ?0 laii-hs to Irladhya PraCesh a:d Rs. 1i C lal:hs to
\laha;asb.tra touards iie corncens:iicn c-f l;:i. 1o be ad-
j'::::J ef:s: aal-l: Jl!5::e c::-:=i::j.

I

l

areas abovc
in:imalc to
months of
the Ofllcial' : '::rl'rlit;r1ion
. ,:orrllrncc

- -: 1:-.r'o[ thc
rcccip: ol ;ri::..:i ,-: ,-.-:.::. . : . 1i:..::.,- i'::rlcsh nnd
}{lhr:ash:;:s;:-]ij::i::::::...:.-::-]
frimiiies u'illing 1o :::l!::': :: C -r::-:. l.-.: ::. :: Slrrtcs by
mutual consuliaiion sli:i; cc'1r:r!r: !i i'i' r"r: ''::t-s of the
decis'ion of the Tr;hitnr1. 1l:: r.,::::r :.:: :::---. I ocation of
rehabilitation villagcs reqiiiici ic Le e::: - : : : 'nv Gujnrat
ln its own territory. llailh1.r F:a;cs; r: i l.i..: r::.shtra shall
intimalc to Grriarst the ntr::.:be: ci .u;: '. i .:;:r :o be esta'
blishcd in h{adhya Pradcsh ai:i }1ri..::s''r: - -r fnr r'.'hiti
Gujarat would be rcquircd lo mal:e i:'..1.-::( :u I':.,dliy.
Pra<lesh and I\l:rharashlra rcl'-c:livc l'

r IV(2Xiv) : Gtrjarat shall acquirc and make ava ilablc I
i ycar in advance of thc submcrgcnce before each succcssivl
i stagc, irrigable lands and housc sites for rchabilitntion dI thc oustec families from Madhya Pradc:i and lr{aharashtfl
i who arc rvilling to migrate to Gujarat. Guiarat shall in tlf
, 

[lr.i,;ffl."ce 
offer to rchabilitate the oustees in its "T
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,., rvp)';6iiiirat iUiil Aso providc the following grantr ana
emenitio to the oustces :-

(a) Rcsettlement Crqnts (Rchabilitation Grnnt)--€uja-
rat. shall pay pe1 family a sum of Rs. 750 inclu-
sivc of transportation clrurges as rcsettlcmcnt grant.

@) Grant-in-aid

In nddition, Gr:jarat shall pay pcr family grant-in-ai(t
t-he following sgsle ;-

rn

6. Ooc Wcll with tough
familics

7. Oo,e pond @ 500 familics
8. Onc tree ptatlorm @ 50 famillcs
9. One religious place of rvorsi:ip

@ 100 familics

I0000 each.

2000O each.

. 1500 cach.

1 900 crch

\\'lTere total compensetion is
r:;ei vcC

Nil.

Rs. 503i- lcss an amount equal
to one-third of the compen-
sation in exccss of Rs. 500/-.

Rs.500/-.

10. Construction of rppiogch
roads and link roads for Aba,lics
3 km pcr cvery ncrv Abrdi :100)C pcr krn.

Il. Electricel distribution lines and
strcct Ii5gts 2 km pcr 100 fami.
lics 11000 1ic; hrn.

I2. Social amcnirics for cach muni-

"ipil iowa eoing under submcr. -..-..*'
gence, viz., watcr supply aod
sanitary arrangcrEeilts layout,
lcvclliug of sitc e Lc. 5,0C,00J cri::L towr

Grant-in.aid

-.r-bove Rs. 2000/-.

Setwccn Rs. 200C/- and.

Rs. 500/-.

I;ss than Rs. 500/-.

(c) Civic amenities :

1. One primary scbool (3 rooms) for 100 familicc.

1. One Panchayat Ghar for cvery 500 familicc.

3. One Dispensary for every 500 families. l

.1. ODe seed storc.for evcry 500 families.

5. Onc children's park for cvcry 500 familiet.

6. Onc village potrd for cvcry 500 families.

7. Drinking water,wcll vith trough for every 50 faoilies,

3. Each colony should $g linksd to maia road by roads of
:;;;opriate standard.

9. One platform for every 50 families.

i0. Every oustee family shall be entitlcd to and allotted
a bcuse site i.c., a plot of land measuriog 18.29X27,43m.
(53'X 90') free of cost. In additior, a provision of 30
F: cent additional area for roads, GovernElent buildings,
cp:o space etc. ehall bs made by Gujarat under civic aroed-
t'-s' ,,.:l: ..: . : . i

11, The State of Guiarat'ehall make thc following provi-
sicn for rehabilitation in,Madhya Pradesh and Maharashtra :

Rs.

i.. l P.:scitlcncct 750 per family.

i: C:::i-::- aid 500 Pcr familY.

1500 por acre

30000 each.

fV (4) (i) : Gujarat is dircctcd to provide for rclrabili-
tation and civic amenities ar pcr directioru contai-ocd here-
inabovc in Subr:lause IV(3) in its cstimatc for B-La.nd com-
pcnsation aud rehabilitation",

, .r ir i. r;

IV(4)(ii) : Notwithstanding the provisiotrs hereinbcfore
contained, Guiarat rhall not be liable to tPey any compcn-
ration for. tbc locs of public proPcrtic5' facilitios or ameni-
tics such ar drinking water wclls, primsry echool buildings,
intcrnal roeds,'village,Eite!, approach -roads; dhpensaries,
Panchayat :building$, rurd clectri-fication; :. ,bighway- bridgcs,
tclcsaph lincs, power ljlca ctc., if corrpspoDding alternativo
prolcriics, facilitier or amenities are to bc.providcd at thc-cosi ol the Sardar Sarovar Project. Ihe .parry' owning t.he
facility shall bave thc option to acccpt ,compensation for
utilitidr Bs cxisting or ask for their rcplocemcnt or rc-
localion at tlc cost of Gujarau -r-r1;1;-;;1r=

IV(5) : It is madc clear that the motrctary values in
Clause IV(3)(c) are iiable to be cher:gcd a!--thc tiiue ot
actual rebabilitaiion- Where any dispute or diEcrcuce arises
as recards tie changed valuation, the.matter shall 'be deter-
minod bv Arbitration iu the maoDcr.provided'in ' Clausc
lll(2) a6ovc aod Gujarat's liability "hall .'rtant altered ac'
cordiaglY. .1

iji

,{ty(6[i)!, In lhc 6vcDt of Cujurat belng unablo to rcsettlc
tnJ riuiiics or the oustees. being unwillin8 rto dcsqPi thc
arca oftered by Gujaral, }!{adhya P1i{es! and. Maharashtra
.tuit -aii-tuih pr6visions for 

-rchabiiitation, civic amenities
.it. o, the lines mcntioned in Clauses IV(l) to (4) at'ovc'
Cuir.rl shall, in thal cvcnt, be liablc to pay all such cx'

""oG. .o.r'eic.. arising out of or io codncction r+ith rc-
frrUitiilUo" and provision of civic amenities for the olrtstccs
inciudlng the cosi of all ac4uisition procccdings..and paynrcnt

"t 
'""-l**.tion 

ctc., as pt:r the .I-antl. Acquisition Act, for
tUe landr allotted to oustcc; for cultivation and habitatlon.

rv(61(ii\ : In no e'r'cnt shall Eny arcas h I'ladhya Pra-
a"rn'"-ia'-pt 

"harislt-U5- 
b'e subrroifcd' uniler thc SarJat Salo-

V*=urrct.-all paymcnl o[ compcnsation,.expenscs and costs

ri"i"iii"iJ is'niadc for acquisition of land-.and propertics

aod arrangements arc made'for thc.rchabilitation of the

"*t""t--GZ 
ieform in aiiordancc with thcsc dircctions and

i-otimatcd to thc oustecr.

IV(7): Allotmcnt of Agriculh:ral l-a:rds'*E"iry, ai:'I":#
family'from whom morc than 25 pcr -celt 01. lts lcni nor(r'

i;'il ;;i;i'.iiiiiiu -t.' 
""iitr"a-io' "n-a 

be .allottcd irrisablc
ir-ra'i.-tt*'.itcnt oi loi,i-'u.quit"tl from it subiect to thc

iiiJ.'i[.i'Liiii;"i""th; 
-it"ti-ion*rn"a and a- minimum ol

2 hectarcr (5 acres) ;;:'ir;ii;:';t'l iiaoorion racilities

bcing provided bry the sioi.'Li..J'Lo:c trrritilv- t}e Ellotted

iu"l-r Jiitu"na. 
- 
rhi c r 

" 
lj i 

".#r 
Utt H:f 

.SS#' r3I"T
familY il it agrco' lo ti 

.::;.r.
t ':;:": "
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I

I

20000 cach.

25000 cach.

10000 cach.

nlc

6000 cach

: .TRITITr(II

(c) Acquisition of land for tescttloment
of familiesaflccted @ 0.40 hcctares
(oneacre)for.ti:ll::t . 

_ ;
(d) Gvic amonities:

. l. Ooc prlmaly ac.hool @ 100
families

2. Oae Community Hall+um-
Panchayat Bhavan @ 500 fami-
Iics

3. Onc Dispcasary @500 families

. {. Onc sced storc @ 500 familiel .

' 5- OEe Ctrildrco's Part @ 5OO

falnills5
I

l
t:
u.

t,
f,.

f,
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THE GAZE-I"IE OF INDIA : EXfRAORDINAI-- II--Src. 3

betlvccn Gujarat and the
bc paiC for tlte land a

rcn-
sum'

the rehabilitation of oustee families to bc rehabilitated in
Madhya l'radcsh and Maholasbtra as hereinbefore .provided,
Madhya I'radesh and Maharashtr& shall oo or bcfore 30th
September of each year intimate to Gujarat tbe amounts re,
qurreci lo be paid by Gujar:rt to Madhya l'rudcsh and tr'laha-
rashtra rcspectively having regard to (a) the exten! of lands
in lvladhya Pradesh and Maharashtra in resp':ci of *'itich
awards are likcly to bc madc under Section I I o: the r\ct
( b) the e.{tent of Govcrnment lands likelr to :': cr-nr c}'ed
by.Madhya Pradcsh and Msharashtra to Gujarar C.:irg Gc
ncxt iinancial year and (c) thc expcndilutc.lr.tl', Lo be
incurrcd b,7 Madhl'a I'radesh and Maharashti: i:. -.rnnc:tion
rvith rchabilitation of oustee families in lvlaijh.'; l:=iesh and
Maharashtra during thc next fioancial year. li -: : ' in-q at
these estimates for the next financial year, ii-::.... Pradesh
and h{ahal.ashtra shall also takc into accouci ;: cjeienccs,
il any, between the payments made by Cujr:-: l:. ;.r:suance
of th-ii clause lor thi turrcnt financial )ear !.--- :.-.: ;.:nount
actually payable during thc Said furanci:1 ic.:.

V(3Xii) : On the basis of these estjr,:::. C,.a:;: shall
on or before the 3lst May of thc foilor;r:.; ;.:..-.--:r:i year
make payments to Madhya Pradesh and li;:..--.::.::: of the
amounls cstimated ar.provided in Clause \' : : ;::!c.

v(3Xiii) : Guiarat. shall at cach s.:-:::..r:
sE6ilEftEiii inrimarc to Madhya Prad:'i- -,:

: '-: _:: of
l,i : .-:;. iashtra

-: :.: Covern-
. -:: }'ladhya

- - - ::.ril con-
to be

uiarat
Pra-

e.quel .to 50.per. cent of tbe conrpcnsation. payable to the
oristee'family-for the Iand 'acquiied from it wiil be set off
as an initiai instalme;rt of paymcnt. Thb. balancc cost ol
the allotted lancl shall be recovercd fronr the ailottee in 20
ve arlv instiilments flee of iutcrest. Wherc land is allotted
in Mathya Pradcsh or Iv{aharashtra, Gujalat having paid
tor it vide Clausc lV(6)(i) supra. all rccoreries for the
allottcd land shall be credited to Gujarat. -t

IV(8): Any d;sputc bctwccn llrc Statc in respect of Clauseg
Ml) to (7) oI thcsc <iircctions sl:all bu rcferrcd to and
aeterinincd by arbitrltion in tlle manncr. providcd in Clausc

III(2) of thesd directions'

Sub-chusc V. Programtne for I'ayment to be made by

Gujarat tt-r lvladhya Pradesh and Mahat ashtra

V(1): As soon as practicablc after the publication of thc
a"cisioA-offfi Tribunal in the Ofhcial Gaiette, Guiarat shall
;;;;" ana fuLnistr tc the other party States, a frcsh csti-

Ii.i. "t 
iuU-t.*a B-Lancl for tbe Sarriar'sarovar Projcct as

"-.*iti"a,-U,i,-t1r" 
TtiUunrl including in particular, cosh . of

il;;i*i;;r-tf lands in Madhya Pradesh and Maharashtra

^"i""i'ii,n^uitiiition 
o[ oustcc familics in Madhya Pradesh

and lvlaharashtra.

V(x)ti) : As sson as practicable after thc publication of the

a""ili.jli'of tn"-tiitr",i,l in tlrc olircial G:izcttc and in anv

J"*"'Uif.i" "ipirv "t rhree nronths thereafter, both Madtrya

iiiir.ii--"ro 
-i\iiharastrtra shall furnish to Guiarat three set.r

oi:Uaimuti/faluka maps of all tulukas in thcir .respectivo
iJrii;;i;;li["iv to-u. iui-erged whollv or p-artv under Sardar

Sliouui.'fu"s6 maps, shall iidGate Yillage bo-undaries' With-"ir;'ii;;; ;o;itu oki.titt"'receipt of the.Maimuliflaluka
maps Guiarat sh'all mark thereon tbe boundary ot t9e- 

-arr-a
*itir'"iJ-u"io* it" r[l as also that between FRL and MWL
;;;l;diJ-th" area atrectid by back water resulting- .from
ii'rfrI*"n?lthutir*u*. ono'respective set so marked to
Madtrya Pradesh and Maharashtra'

V(2Xii) : As soon as practicable af:er the receipt 9l ong

i:'::iH,Y,3#,I'*-m'ti"il ji,*",fu 3b.x?tril1t'.11

Madhva Pradcsh anO fvf"iraii'strtra shall publish notificiltions
i,:l4;'Sr;-siiii..rr lij oi s'"tio' 4 cf the Act notifvins th.at

thc lancis in their' ..ti.ttiit tttlitorics situated below the

i:iil;;; b;ilji;* *lit-it'.ii appurtenant la.nds between FRL

il:i#'iVi;t:-iTio [ro'" an#rt'a bv.the. back water effect

iJ*rtr"i'f,o* fttWf- ti. t"' spccifierl in tbe notification) are

iik;ly]; be needed for t-he Sardar Sarovar Pro:ect'

V(2XiiD : As soon as practicable 
-afte-r 

prrblication of thc

dd;i6;' ti ti.,i rtiuuii,r'i"-in"-'omtial. Gazette :as hcrcitr'
Hil;i.i;*"J to uod'io--unv-iuti 'within one. )tar. tbereof' '

trii^*t: r:Uiff- 
-intimate- to trlaOtrva Pradesh and Maharashtra

v=.J*ii. pt"g.amme of construction of the dam'

V(2)(iv) : ObjccJi<.rns, if any, receivcrl-.against the- proposed

;rcoui'iiion of lantts ls noriticd undcr Scitiorr 4 of thc Act

:;;ll'bJ"ii.rtd'unj oi'po*.,r of ancl anv re;rorts to the Statc

(iovcrnmcnts as contc;;1;ied t'y Strb-sect ion 
, 
(2 ) of Section

i.i;i'ii;; A.t;hall be ;riJe wittr rrtmost c-rpcdition' The cov-
;;il;,i; oi-tvirat,l'u iii:.,lc'tr anrl lrlahrrrashtra shall issue

rcoriiiitc notincirtions unii"i.Scction 6 t:f thc Acl u'ith utmost

;H;;i;; ;;,J'in- ii,'; Jase bcforc thc expiry- of three vear!
;ff#'ii;' a,,ii" 

-ijt -p;trrri.iti* of thc rcspectivc notifications

u;,1.. 
'S;tsectlon 

( I ) oI Section 4 of tue Act'

V(2) (Y) : As soon as practicable' -after rcceipt of thc

vcarwisc programme lof ionstruction of. thc Sardar Sarovar
ir.- {rnm Grliarat b"jt ii;;i;v; Fia'Iesh and ]vlaharshtra in

I#ilrli,iiq.ri',iq -e r;;4,- Shn[ lvr al isc th cj r 
- 

rc rnec t ive vcar'

wisc prosranrmc ol a;in;r?tini it't procceclings'for .compul-
;i ;;i,t;iii", .J r"tJI in it''it rcspcctive- territories upto

the stalcs of nraKlng';i;"ti;t*a"i s"tilnn l1 of thc '\ct and

;1" xikfi; p"it.tri"i;i''ii;;--to"at 'oa"' 
section 16 of the

Act.

v/?\ri\ : Gtriarat is require'l to pay to Madhya Pradcsh

" ",1 
Y,'.'tii'":ni' I' :;; ;; ffi ;;-iu i 

-"5' p"riorv a cci ul sit ion or

land.s, nrarkct,nrr.. o!"tJ"-'n*tt't-r'"irt.to'bt convcycd tq

Gujarat,rnd -sxpcnoi;tt"io-ut' i"t"iita :n counection with

the notified date.

V(4)(i) : On payment of the al@ to be paid . each
vear-bv' Guiarat is-compensation fq cnrqrlrory scquisition
6i ti*it as iforesaitl, Madhya Pradcst ad ll$arashtra ghall'
u, iip.aifiouttv 

-i-'poisiut6, 
comtrrlac fu acquisition- aod

iiunsiir 6uch iands 
-to 

Guiarat so Eo to ts &e lands lu
cu;uiai to be used only foi the prrpe ef- =-'acrgencc and
subjcct to Cl:ruses V(5) to (8) of th6. &rioas'

v(4) (ii)
ment lands
I)radesh and

: On payment of the
by, Gujarat as he;e:;.
iv{aharashtra and t::

vey such lands to Gujarat so as

usid only for the purPose oI s-
Clauscs Vls; to (8) of these di::

-:- -:ject to

r V(5) : Guiarat
rBshtra in. accoidance with ::3

shall pay to \:a::.: P-:'er a:l Maha-'
Revenue
year 'for

Codesi the amount of land rerlear Fr.-rtlae
the Iands in their respective te--:::':r :::- -:

or convbyed
desh and M aharashtra res;r:'-. -:

to it, at the ratrs

\r(6) : MarlhYa Pradesh aod
rnav be. shall remit each !"ear to
thev' mav derivc from thc cutir
neriodicaity cxPosed in Sardar Se
iion charges for the samc-

V(7) : Noti"it:sl:::. -; :

coming undcr ,u. :: -: : - - '

rashtra shall con:i::'.:: :: :- :
tact ovcr thc su'cr.r:.: - -'-

- .i lhe lands
-:r'1 Maha-

,:'-.- . S:-:es.

i:r: :-:-.r' transierred to

- -i -:::: submcrgcncc
--.- l-1. .:.'rlrosc tefritory

V(9) : r\ll ;:.::-=
Guiarat in :c';-::: :

shall contlr-:: :- I.''
the)' erc si:u:.::j
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Should any diff;rence arise bettvcen Raiasthan and Gujaratlill
on figures of cost in rcspect of Navagam Main Canal forill I

. -[rl(Der3[:-ef-fr]rqvpg"lhc cost, lhe nraltcr shall be referred tollj \
lhe Narmada Control Authority'and on such a reforenct itsil \
dccision shall bc final and binding. {' '

V(10) : In the event of thc sa"id lands not being used for
thc purposc.of submcrgence for which it is acquired; the
State oI Gujarat shall retransler such land to IVladhyn pra.
desh or Maharasbtra as the case may be, subjecl to the
eondition that Madhya Pradesh;rnd lvlaharashtia refund to
Gujarat the amount of compc,ts;,rticrn rcceived from Gujarat
in resp:ct of such land.

V(ll) : In the evcnt of u:n1,li:nd acquircd ior rchabili-
tation of oustee f amilies is not .Lised for the purpose, it
shall be returned to thc original oivncr on pa-v:rrr.nt, rtirel.c
feasiblc or other$'ise ciisposed ci ancl duc crcttil givBn to
Gujarat.

;V(t2): : All costs incurred by (iujarat on ac4uisition of
land and rehabiliiatirn of our,tecs in respect of Sardar Sar.o-
var shall bo charged to Sarriar Sarovar Project estimate,
Unit I-Dam and Appurtena;rt \Vorks.

Sub-clause VI :

Nothing containcd in Clause XI shall pre!ent tl:e alterarion,
amendment and modification of all or any of the foregoing
clauses by agreement betrveen all the party States.

Clause XII : Allocation of Cost of Sardar Sarovar Project
betwecn Irrigetion and Pou,er.

We determine that the cost of Unit I-Dam and Appurtc-
nant Works-should be apportioncd between Irrigatidn and
Power as follows :-

Irrigation 43.9 per cent
Power 56.1 per cent

(b) Thc cost of Navagam Canal with its deeign approvcd
by Narmada Control Authority shall be sharod: by the two
States aS Under :- ': ,::. .:

(i) The cast differential in respect.of.lan4.carth work
and . tining for the grad,ients proposed by Cujarat
and that now prescr.ibed, to be borne by Rajasthan

- in full.
(ii) The actual cost of the canal lcss (i) above to bc

shared on cusec rnile basis.

The actual cost shoultl bc slurlcd try Gujarat aud Rajasthan
on cusec-milc basi; in the first insLance and on complction of
lhe work the sharc cost shall bc rdjusted as indicaled abovc.
Rajasthan shall credit its share coit eacll year initially on tho
basis of budget allotment. This should then be adjusted at
the end of the year to actual expenditure. The.post-cotslrxg- _..-

tion cxpenditure on maintenance i3 not to be considered an
cost of construction.

Clause XfV : Setting up of Machincry for Implemcnting

Thc Decision of thc Tribunal

Wc makc thc following orders with regard to sctting up
of machincry for i-'nplementing the decision of the Tribunal :

Sub-Clause I : Corutitution of the Authority.

, l(1).: An iDtcr-Stat-e administratrve eutbority to be callcdNarmada Control Authority ltrercinafter 
-ie-ferred 

to as thc'Authority' shall be esrabliihcd for the p"ipo.. of securingconrpliance with and implementation of iii"- decision unidircctions of lbe Narmadi Water Dispuies-irib,,;"l (;.;i;
refcrrcd as the'Orders').

. I (2) : The Authoriry shall consist o[ scvcn high-rankrngl:nginccr lr{cmbeni, of ivhom one cach iir,iff U. oi rtc ran[
!f l:nsinccr-in-Chicf, Chief Enginc"r, 

"i 
-aa,ritionat--Ctrici

r nglnce^r 
",1, 

th:.lri-igation Dcparlmerrt, porvcr Dcpartment orrnc,sriile.ttrlc^ctrtclty Board appointcd by thc Coi.ernmcnt ofcilcn ot the Statcs of Madhyn pradmh,'Gujarat, Maharashtii
antl -Rajasthan and three.other eminent Eng.ineers of a ranknot lcss than that of a Cbhf Engineer io Ue-rppointea bili;;Ccntral Government in coruultition *itf, 

- 
tir!- parry S-tst*.one of the rhrec Indcpendent Membcrs shala be nbrni"uLJby the Central Governire{rt, as th. Chair;; of tbe Aurho-i'iry wirh a dclibemtivo_voto at mcqings wfr. O"rir;ons aiitakcn on any matter affecting the inteiesr oi'iro." lhan oneStalc and fe wiJl be in charle of the adminisirative *,iif-"ithe Authority, - Thc Central or State Co"cirur"nt, as the cassmay be, shall have the power to remove or srxpend from thcAuthority any Member who, in iU opinlon iinot suitable tocon[inue as Membcr.

,.1(?) : Each lndependcnt Member shall. bc a full-rime
yjl?9T_-1nd bc appointcd- for a term not exccedins five years.lhe Memb€rs -appointed by the State Governmcits stritt-Ui
nart-trme Members. Thc appointing authority for Indcpcn-dent Mcmbcr or ttrat for pah-time Member, ; th. ;; ;;be, shalt determine rhc-teims and conditiori, .t--ipp"iii-tiii"1in each case. As far as practicable, the frst ,pp-itmi"i-il
the seven members of tf,e Authority shall be- hade within
three. months from the date of publication of ttre Occici;;
of thc Tribunal in the Official Gazitrc.

I (4) : Vacanc-ies of Mcmbers

01 any _vac3ncy occurring in tlc offices of rhe three ,inde-
pendent Members, the Central Government snatt appoini a
p€rsgn to such vacant offi-ce, .and on aEy vacancy occurringin the offce of thc four Members ottrer itraa rtri i"aip""O*i
Iv!gmbe-rs-,. the Statc Covcrnment by rvhom the Irt"mbei fihosi
olnc€ ,alli vacant was appointed shall appoint a person 10
the vacant oflice.

In case of illness or absenca for any cause whatcvcr of a
Ivlember, the Central Governmcnt or State Govenrmeni by
whom he was.appointe-d- (ql tbc casc may be) may appointI person as an acting Mcmbcr during srrtr illness oi taffenco
aod such actlng Menber 8b&ll, whilC so acting, haw all thc
powers and perform all thc dutics and be intitled .ro tbc
itdemnities of thc Member (vide Subclarsc 5) in wlrosc stcad
he.so acts, save and exccpt tbat thc,Dext senior indeprendent
Member appointed by the Central Government and 'not rhe
acting Member shall act as Chairman at btrsiness meeting of
the Authority or as the Chairman of the ALrthority in thc
evcnt of illness or absencc of the Chairman of thc Authoritv.

Sub-clausc 2 : S€cretary of the Autho{ty:

Thc Autlrority shall employ a Sccrctary, v;ho shall trr. an
Ir.ngineer. He shall not bc a N{cmbcr of thc Authoritl,,
Sub-clause 3 : Quonrm and Voting :

Five Membcrs shall bc B quonlm and the concurrence ot
the .majority shall be necessary for tic transaction of the busl-
ness of the _Authority cxccpt such busincss as the Authority
may from time to time prescribe as routine. The Authority
shall not prescribc as routine any business in u,hich the
interests of any two of thc States arc likcly to be in conflict.
For thc trBnsaction of routinc business thrce Members shalt
be,a.quorurn and'"io*1h€-abscnca of tho Chairman of thc
Authority, the Chairman elecEd at lhe meeting shall havc a
deliberativc vole and in thc cwnt of an cquality of votes a
casting vote aiso.

Subject as aforesaid tho Mcmbera shall havc cqual powen.
Sub-clausc 4 : Disposal of Busincss by thc Authority.

4(1) : Subjcct to
rhe Authority moy

beloq',
her by'

.lhc provisions of Sub-clnusc 4(2),
dispose"of any maner b€fore it eit

Clause XIII : Allocation of Irrjgation Compcnent of Cost
Sardar Sarovar Project and betwcen Gujant ond Rajadhm.

(a)(i) The irrigation componcnt of the cmt of Unit I of
Sardar Sarovar Pioject (Dam and Appuraenant Works) should
be shared by Gujarat aud Rajasthan in tie ratio of of 18 : l.

(a) (ii) Madhya Pradesh anJ illaharashrra shall cnntribute
.a pro rata share to the irrigatior component of tlre cost of
Sardar Sarovar Dam as also tc'.r'ards il.s ope;-ation and annual
maintenance, for u'ater draun f:c:n Sardar Sarovar for use in
their te:ritory. Thc pro rata sha,e shell bc in proportion ol
the quantity of rvater so dluwn to 9.5 lvl.{F. The amount so
contributed shall bc credited 1o Gujarat and Rajasthan in tbe
ratio of 1& : 1.

I
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circulation or by bolding a .mccting. Howcver, it will bc
opcn to - any Melnber 9f the Aurhority to require rhot a
m.Btter ohall not bo dispoed of by circulati6n but ar a

T*1ioe.
4(2) z On tle following matters thc Authoritv shall record

its decision by a Resolutiotr ut a meetin8 in rvhith thc Choir-
mun and Bl1 the Membel: from the party States are prcseDt :

(i) Framing of Rulcs of Businers;

(ii) Dclcgation of functiors to a Membcr- or ,.jccrelarv
or any offlcial of rhe Authoriry;

(iii) Catcgorising any pan of thc.business of tJre Autho.
rity as of a formal or routine nature ;

(iv) Any_o'.her matter which any of the four parry 3tarcs
rcquirc thht ir shall bc dcaidcd at a meetihf *,herc
all the mcmbers from the party States Bre present.

llowcver, if any particular item under this Sub.clause can-
not Lrc disposed of at two successivc mectings owing to the
absence of one or more Members from the-party States, it
shall be disposed of under Sub-clause 3 of Cladse XIV.

4(3) : Subiect to the foregoiog provisions, rhe AuGority
shall framc its own Rules for ttre- conduct 

'of 
its business.

,{(4) : Thc Authoriry shall cause proper minutes or rccor,ls
of all its procccdings to be kept as a-peima-ncnt record.

Sub.clausc 5 ' Ind.emnity of Memb"r, t

-. No Member, officer or employee of tbe Authority shall bo
Uablc for loss,- injury or damages resulting from (a) action
taken by such Member, officer or employee [s good faith and
without malice under the apparcnt airthbrity of thc Ordcrs,
cven though such action u later.dctcrrniaed do be unautho-
riscd, or (b) thc negligent or wrongful act of omission of
any other- ITr-soq, eraployed by rhe Authority and serving
under such Member, olhccr or employee unleis such Mem--
bcr, oficcr or employee failed to.sxercise due care in the
appointmelt of such other pclsoa or the supervision of hir
work.

Sub.clause 6 : Off,ccrs ard Servants of thc Authority.

Thc Authority may from time to time appoilt or employ
such and rc many officers and seryants as-ii thinks fit aod
rcmove or dismiss thcm, undcr the rules and rdgulations appli-
cable to the appointment, removal and dismiss;l .of the Gn-
tral Government ofhcers ald scryants. All such officers and
scrvants shall.as such be'aubject.to thc.sole control of the
Authority. The scales of pay snd other servict conditions
shall bc as applicable to Central (iovernmcnt cmployees.

Persons cmplo1'cd in the scrviccs of the f our States n:ay
be apl)ointcJ c'r cinnloycd by the Authority in such propor-
trons as thc Authorit). may deem fit. The .Aulhority shrll
arrange \^'ith thc Stnte Governments to sparg the scniices of
the pcrsons cmploycd in t-he Statc Covernmcnts for r,r'holc-
time employrnent u,ith the Authority, or for the pcrformance
of any wor k or scrviccs for the Authorily. The Aurhcrity
may also make direct recruitment of any penonnel or obtrin
the same lrorn thc C*ntre or other sourcc as conddercd
appropriate.

Sub-clause 7 : Administrativc & Field Organiration Costs.

(l) : All cxpenser of the Authority (including thc salary
and expenscs of rhe indcpcndent Membcrs) shall be trorne
by tlle;AtfllsrSovgntill€nts"t.of ''Marlitya Pradesh, Gujarat.
Maharashtra and Ra jasthan in equal shares. Thc cxpcn6es
ocrtaining to a l\{ember reprcsenting a Statc shall be borne
by the Statc cor:ccrneii. The cost of nrorntaining, operating
and controlling thc gauging and othcr tlydrological slations
in cach State and t-be tclecommunication systems for commu-
nicating the data shall bc borsc by ttrc Statc conc.crned.

shall bc borne riholly by tbe State Government in riyh
tcrritory the work is located gxcept for rvorks wbose cost
bccn ordcrcd by the Tribunal to bc shurcd bctwecn two
more party Slates.. Wirere &e capital cost is thus sbared,
operation and rnaiotenance cost shall also be sbared in
sa-'ne propcrtion.

Sut*clausc ti : L)or,rcn, ljuncijous & Duties of thc Author

B.(1) : The rcle' o[ thc .\trthoriry r'.ili mainly, comprisc
ordination anC clirccti,:n. I\lormalll, ell biiaterel' matl
shonld bc dcnlt rvith ntutulllJ,by the Strrtes conccrned r

rcfcnctl to l:rc Auihol'it1l only if therc is a cli:pute.

- B(2) r Thc.Authority shall bc.charged uith rhc pou'er:
shall be under a duty -to d9 r.n.V or all ti'tiogs ncccssery, sr
c.ient aDd expcdic;it foi tbc iurplcnenhlon of rhc 'brd
u ith rcsf,<ct to :

(i) tlrc storagc, l; .: iiirn:ilcni,
of lltc Nar';:Jd::','.xters ;

(i")

-r-nrl conl

(ii) ahariug cf folr'cr b:r:clits {roa Sardar Sarovar p
jcct;

(iii) rcguletcrl rclca:es by Iilarlbya Pr:rdcsh;

(iv) acquisition by the conccrncd S:ate for Sardar Sa
var project of lands and propcrties likely to be s,
merged undcr Sardal Sarovar ;

(v) comllensatioa and rchabilitatloi old rcttlcmcnt
ou!tccs ; i.::.1

(vi) sharing oI -:jts.

. 8(3) -: In partlcular and witho';l ;:c;':'';c ic the geDcra
of the foregoing functions, thc :ul'::.:, 5\:ll perform ir
alia the foliowing functioss :-

(i) I\{adhya Pradesh or Gujaraq G thc ca6e Eay
shall submit to the Autircity rhc Sardar Saro
Project Report, thc Narrradegar Project Repr
the Ornkareshrvar Piojcct Rcpon ald the Mahesht
Project lteport. The Atflhority sball poiot out
the States Concerned, tbe Ccstrd \Yater Commissi
thc Certral Elcctricity Authoriry and Planning Ct
mi-ssi.:n any fgaturcs of thsc projects wbich a
conflict witlt the impl,emnmrbo of thc Orders
the Tribunal, Aay subccquent changes is lhe sali
fcatures or subtaDtial iofiEzsc io cost in rcspect
dams, power houses aad canal bcadworks shall
rcportsd to the Authority for uking appropr
actiou in the matter. ;

(ii) The.Authority shall dcE*le tb @asiog and rl
co-ordinate coBstrBctioB pro€f,aEEcs of thc Nan
dasagar project and Sar.lar Srrorzr Unit ll-Cal
vrith a vierv to oblaini*E cx;xrtritiously optimum
nefits during and aftcr t:< conl:,leLion of the c<

tnrction of the pro;:cts, !:aring due rcgard to
availability of funds-

The .\uti:rrl... :_ - -_- ^_ 1l1c ccnccr
Statcs pe:l:...:,,- -: r -r: r,-,':'-, :--"h as to w(
and expc[--i:i:=. -:- - , -: :-:::i;t cf such rep
rcvicrv ',,-: :-.. J- - : : . :'. :: .- of dillcrent u

of thc prc,.,:: -. - , . -. ::'J.siarv advisc
State cc:,:-:::, -. ', :: 1- :. talicn to c)

. ditc lh<;.,*;r... e-,:---. ,-. :.-i --;:--;-Unit I--Dam
Annn-'er. . -. lll-I)Ou'er Comlr rvl,u..!.,...

of Sarc,: S::: :. . . -.:-: T:: Slatcs shall cub
in res;:;t c: :.:.:--' :- !--'-:liusc 8(3)(i), ccrst.
tion rcp-'-:s :- '-: .:.-:.-:.:..
Tlie..,n...a-...#'.L - s- -L , ;;;z a^rl,itpriato dircct
r,,'h:i.-i:: :.,:-: :- : . . : :::l'. iira -futt complii
Lr1'1l:c c:::::::-' -i:-:.. .::h'tl:c Ordcrs of the
bun-l :- :: : -- -'t:: ,: r :.:.:isilion for and mal
ava:l::l: :: '1..-'-: . ::.::'itnd propertics Iikcll
be s:5:::::-:: j ::: :: '. :: S;rdat Sarovar -irojcct
in tbe n::i:: :: :::'.;.:,lliou aad rcbabilitatiol
ous:ecs t5c:'::::c:

bc :stabli"bed, u
atc GovcrdmcDtr r

qe

(2) Tbc costs of ccrstruclios of Jbc clcroges powcr inr-
tallationa, divcrrion s,c:'!s, :.r:adwo;:i;s anil crDal nctworks
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corned or any onc or morc of them, euch strcam
and othcr gauging stations, cquippcd with automatic
recorders where necessary, discharge, silt and eva-
poration observation otations and measurilg devices
as may be necessary from time to time for sccuring
tho rccords requircd for carrying out thc provisions
of thc Orders. If deemed nccessilry,
the Authority may require the insi;rliation, maintcn-
ancc and operation by the Statc co;.icc:-ncd of mce-
suring devices of aprcved typc at th: h::rd o[ main
canals as also at the offtakc of t}e clnal for Rajas-
than for mcasuring amount of wlt.rr divcrieC froru
Narmada rivcr system.

Concurrent records shall bc kcpi of lhc flo'w o{
lhe )Jarmada at all stat.ions co;:il:rcd nccc:s:ry by
tire Authority and the recor(ls cc:relet:d-

(t,ii) The Authoriry shall frarne r.ilcs of rcg'.r.lation and
$/atet accourlting as pcr guiCcl.rr:: givc:r in c'lau:e lX.
It shdll dctcrnrine thc share of l'itcr of ri.ich Slirtc
for evcry len-Cay period for pr::plsc.s of :cg,ri.r'.ion
and watcr accounting.

i
(viii)'rThe Authority shall ensure iorplemcntat:on of the

Orders of the Tribunal in respect of (a) quanturn' and pilttern of regulated relcase5 by NiLtJ:ya Pra-
<iesh; (b) payorent for such regulatcd reicrses/sh:::--
ing of costs.

(ix) TIe Authority shall collcct from thc Statc concerncd
data of tie areas irrigated by Narmada wirers in
each season, of power generated at each hydro-
electric powcr station at and downstream of Nerma-. dasagar. of withdrawals for domestic, mui:icipal and
industrial or any other purposes and of $,atcrs EliDg
down the ftver from Sardar Sarovar Project.

(;) The Authority shall determine the volume of water
flowing in the river Narmada and its tributarics in
a water. year (lat Iuly to 30th June nixt !ear).

lxr') The Autbority shall determinc from timc to time the
volume of water siorcd by each State ia reservoirs
and other storages aird nray for that purpose adoDt
any device or method.

r:iit The Ar:thority shall determinc at a.ppropriite pcriodic
intcri'als the use of Narmada rvrters marle by the
States, or such of them as neccssary, at any placc
or in any arca at any time and for that purpose it
may take note of all -divcrsions or obstnrct:ons.
*hethei natural or artificial or partly natural and
nartly artificial, from the river Narmads and its
Tributaries aDd mea$ure such use. by any method as
:: Cccms fit.

i--.: Author'ity or any of its duly authorised reprcscn-
:::.re shall have power to enter uFon any land and
:-. ::::..' .upcn rvhich any -project or .developmcnt. oI
: -- :.': i:c(. or any ri,ork of grtrging (:\'sior:rtion
' - -'.-.i': hlrdrological stetion or mcesui-ir_q dc, i:c
: , .-::: o:' is being construcled, operalcd or nr:rin-

: . rny Slatc for the usc of Nurmuda u;r;cr".

- : - - : ilrrorrgh iis anpropriste dcpartincnls shrll
::- - - ' co-ooeration and assislancc to the nutllo-
- .:', ::. authorised reprcscntitii'cs in thi5 hch:rlf.

- -' '. shall meet as oftcrr as ncces.arv rnC
: : niopcr mhnagement cf rvatcrs including':- th: ntanncr nnd clctails of \\,ithdIu..r':rls
: :-::r tire storages on thc Narnrada rivcr- -::rr-:l:':-rce with the Ordcrs. In particular,
:- :'.' sh::ll meet at the end of filling searon,
' ' l- : a'.'a il:rb:l ity of r,r'aters in lhc storafles
" ---:.d: ;lvcr system and decide unon the
' '' r:: i-cgirlr.tion frrr thc ne:it irri,qatirn
,-: ::.lc irccor:nt thc carrvover stor:ree!,

..:- l e iyc rjircclions for a phased prog-'-::-'-::::cr for generation and transmis-
:-::. i::l5l=ent of thc shares of 1:owcr::.::::ee States of MaChvn Pradesh,

:.: i Guia.rat from Sardar Scrovar
::.:::: :5:refor ir:'accordance g'ith ttre

Ordcrs o! rhe Tribunal. Thc Autbority .brll arro
cnsurc_ th-at genaration and transmisslbn of poiv"i
from Sardar Sarovar complex arc in accorrla;.;;;ii
the Olders.

(xr i) 'I-hc iuthority shull issuc appropriatc directions f,rrthc eslablishment, _nrainlen_nncc and op:rrtion'of ,,ncltcctlve.systent of flood f-orccast;ng and lloorl ct)n-trol, inc)uding repcr.ring of hcivi' precipitation. r.n.t
telccornrnunication systenLc. The 

- 
safcty of a irru.l

trrrc. rhall .primarily bc the responsibility o1 the Ciief
Engineer incharge of lhe sinjctur.e and no Ucci.io"
or oriicr shall bc binding on him if in his opinion
rh.e sufcty of the structure will be cndangered L*r;L,i''l'hc Aurhority shail publish annually an<t mat,e arri-
able to. parly.Statcs lh3 data regarding operation o,.
rcr.crvoirs duri:rg fioods.

: in thc light oi ils expericoce. thc Authority ml\.
or add to thc frrnclions cnumera:ed hercinabove ir,

uscs 8(liXi) to (xvi) by a resolution.

. B (5) : AII thc conccrncd ,Stltcs shall submit to the Aurhr>rity all the rel:vant informarion, called for_by O" nuttroiiU
in connecilon with thc Narmlda Valley Deirclopment cr.
pcditiously.

Sub-clausc 9 : y'.nnual Repcrl of thc Authority

The Authority shrll .prcparc and rrnnsmit to cach of rhc
four Stntcs as carly as pos.sible and in any casc befote thc
end of .the currcnt \Vater Year (lst July to 30th June) arr
Annuai Rcport coverirg the activitics of thc Au&ority for thc
preceding year and to ,nakc available to eacb Stutc oo its
rcquest any information within its possession aoy time and
alr'ays provide- access to its record to tle.Statcs and thr-ir
representatives.

Sub-clause 10 : Records of the Autbority aad tbeir Location.

The Authority shall keep a record of all meetinpp and pre
ccedings, maiDtaiu regular accounts, and have-a Boitablcofficc
where documents, records, accounts and gauging data slr:ll
bc kept open for inspection by thc four States or their rcpre-
scntativcs at such times and under such rcgulEtioDs as the
Authority may dctcrminc.

The location of thc Central, Rcgio:ral and Sub-rcgional
oflices of thc Narmada Control Authority shall bc determineii
by the Authority.

The-headquarters of the Authority shall be at Ncw Delhi
till such timc as it dccidcs oD its permanent location'

Sub-clausc ll : Contracts $nd ASlreements.

Thc Authority shall enter into such contrach at aqt".-
ments as may 

-be 
necessary and esscntial for thc full and

proper perforri"rance of the functions and dtrties confcrrcd or
imposed on it.

Sub-clausc 12 : Financial Provi:ions.

(l) Alt the capital and rci/cnuc cxpcnr.l,tn:-c rc<1ttiret1 to bc
incurrcd, by the Atithority shell bc bor:tc by thc four Strttes
of Madhyi Pradesh, Cirjarar, hlahe: r:htra nntl I(tiasthrn
erlrrally. fhe Governtncnts of thc ftrur Stltcs shall provi,lc tltc
r,.".rsiry funds to the Authority to nlcct all canilal . antl
rcvcnuc'expenditurc reqtrirccl to bc inctlt'rcd by thc Arrthoritl
for the dischargrof its:f unctions.

(2) On thc constitution of the Atrthority-.each -of
crnmcnts of ttre four Statcs shall contrit'ute Its.
(Rupees five lakls) to the fund of thc Arrthority in
instancc,

the Gov-
5,00,000
the first

\

(3) The Authority shall in thc nrontlr of Scptcnrbcr of cach
vear' DreDare det.ailed estim^te of the ::niQrtrtts of mortey tc-
ilrir"d aiting thc twclvc n'lonthr from the. first day.of- April
df ttre ensuing year, showing lhe manncr in -rvhich it is Fro'
.,o.i.a to 

"*o"id'sucil 
moner']Th. Authority shall on trr beforo

it"-nft*.Ui oaO"a;b.. fonward a copy ol iuch cclailcd e:rti-

"irr. to.iti ""oc*i""a 
Ct,ief Enginee.rs-of the four Stnlcs and

i;ai;"i; tlc amount required to be contributcd lrv cach Slotc
foi Gi-etnfung finalcial'year. F-ach of thc State f.iovcrnmcnts

&

I
I

!

.

.

il
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shall oav to t}e Authority.its coDtributiori 8s indicatcd by thc
Author.iiy on or before the 30th day of April of tho crsuing

(4) The Authoritv shall maintain dctailed. and accurate rc'
counts of all rccciirts and disbursemcnts and shall alLcr the
close of cach financial ycar Frepare an Annual Stfltement of
Accounts and scnd copies thcreof to-the Accountants Ccneral
as well as the doncerned Chicf Enginccru of.the four Statcs.
The forni'of th-'. Aunual Statement of Accounts shalt be such
as may be prcscribeC by rules. The Accounts maintained hy
the Airthoritv shall bc open for inspcclion at all rcasonablc
times by thc four States through tbcr duly authorised repru-
sentative or representativcs.

(5) fJisburscment shall bc madc from tbc ftrnd of the
Atrthority oniy ,in snch manner as may be prcscribed by thc
Authority. 'l tre Authority may incure such cxpenditure as it
may think fil to meet any emerBency in thc dischrrgc of its
f unctions..

(6) Thc nccounts maintained by the Authoritv shall hc
audited by the Cornptrollcr & Auditor Gcneral of India;or
his nominee, who shall certify subjoct to such obscr-
vations as he may wish to make cm the nnnual accorlnts of
the Authority, Thi Authority shall forward to-thc Accountants
General and the concerned Chief Engineers of the four Statcs
&oies of thc Report of thc Comprroller-&.Auditor Getreral
of 'India and shali include the same in its Annual Rcport.

Sub-clause 13 : Decision of thc Authority. 
.:

Tho decisions of thb Autlrority o[ all matters covcted under
Sub-clause 8 shall bc final and'binding on thc four pa'tv
Statcri. Howevcr, thirb shall bc a Revicw Cosmittec which
-rv iuo mofu or on tbe aoplication of any party State revicw
anv decieion of tbc Authority. IE urSpnt crlcr tho Chahman ol
thd Revicw Committec may, on the application'of the partv
Statc, grant stay of any order oI the Authority pending final
dcchion on rcview.' ' .. l. . l

Stb-clausc 14 : Revicw Corrmittca . .i.,,.,,r ,'. :

14(1).: The Revicw Committec rhall ctolist of fivc
member including a Chairman as under :- : '

I 433

(i) Union lrfinister for Irrigation
as the :

(ii) Chiet Minister of l\ltadhYa
Pradesh :

, (iii) Chie'f Minhtff of Cujarat :
,'',:.

(iv) Chief Minister ol
Maharashtra : ' l

(v) Chief Mhiatcr of Rajasthan:

,': PXIBApI{PINARY [Penr II--Scc
, I ...

.Subchusc !! ; ,borlstigction Outside Jurisdicrion.Of
. 

" 
".,;,, . ', AltthodtY'

THE GAZETTE OF

Cbairman

Mcrnber

, Mcrnbcr

:,;'..1r : ,l Mcmbct

I '. Membcr

shall
on all

.I

ll
:,)

The Secretary of ttrc Union Ministry of Agriculhrre
and Irrigation, !)epartment- of Irrigation, 

- 
sl:all. b.e

. the Coni'enor cf ihe Review Cornmittee but sltall
not hil'e anY vcting right'

In casc therc is President's rule in any of thc States, the
Covernor of .that State or his authorised representative will
act as Member of thc Review Committec.

14(2) t The Chief Ministers of the four.States mav nomi-
natc ihe respectivc lrrigation Ministers eithcr gcnerally . or

"ip""t'itv as ihe alternati ]r{cmbcr'wlth full powers of voting.
taking decisions etc.

14(3) : The Review Committee mny -rcview,tie decision
of thc huthority at a mceting at whictr thc Chalrman and all
tf," ftA".U.r. o-f lhe Reoiew-Committee arc prcacnt' It..is s'
oected that thc decisions of the Revicw Committce wlll bc

[v io"t".ir.tt, Failing consensus it shall be by nrajority of
uotcs of Memhcrs incltrding the Chairman'

14(4) : Advance notice of the proposed mccting 
-o-f 

rhc -Rs-
,tJ'Commlttee, it, agenda and agenda notcs will bc for-
wardcd by thc Convenor to the party Statcs.

, , ,.,1,. ., ,, . :

flo ptryt,inf 'and 
-construcrion of the projecrs will be carr'out. by each Statc .throu8h its own agcnciis, ia.,c and cxcto tne cxicnt prcscribed in Subclausc l6 of CIr,::c XIV.

Su!.q]1,,,,,,,,,,,,,,,,us9 1t1 : Supcrvisory Fun_crion.Of The ..\urhoriry o
Congtruction of Sardar Saro.,.a: projeci.

(l) The four party States h:rvc finan:;;' comnritmcnr
lespccl of Unil I-Dam :rnd ,\ppurtcnar:t l1',_r;i:s of th,r S
dar. Sarovar Projp-t and lhrcc of then. ranrcly, Guja
Mahnr:rshtra and Madhya Praclesh har.e s.::i: c,rrnmitm"nt
rcspect.,of Unit III-Power Complcx of r.'.: I)roject. Wirl
view to cnsuring eficient, economicol erd e.::-)1' execution
these Units of thc Project, and taking inio ::counr llre fin
cial commitments of the party States. it i-. tlc:i:ablc ancl ne(
sary that a Construclion Advisory Conr::i::.-.: shcrrld be c
.sr:tuted-Jer-#re purpose. We. thet':fo;e. i:-.: tblr such
Advisory Commiltec to be callcd SrrJ:: S: -:. a: Coirstruct
Advisory Conmittee should be sct '.:: . :.1.n :h.ce nror
from the date of publication of thc D:::-..:;, ci rhc Trib,-r
in thc Ofhcial Gazcttc.

(2) The Construction Atlvisory Committee shall tavt'whole-time Secretary of the rank of Chief En.qinee. ltr.
appointed by Uoion of India and such olh3r stafT as miry
neccssary.

.(3) The Comrnitice'shall comprrse.

. (i) The Secretar! to the Coverorncnt of Indla, in chr
of lrrigation--{hairman.

(ii) Chairman, Central Water Cocomission (CWC), o'Merbcr. of thc CWC rcpresentine him in case
Chairman,is unable to atteod a mceting. 

:

(iii) Chalrnran;,CeDtral. Elcctricity Authority (CEA), d
Merhber 6f thc CEA rcprcscating him in case
Chairnap. ie'.irnable to atteod a oeeting.

. (iv) Chalrman; Narmada Cootrol Authority (NCA)
an Indewn.dent Membcr of i{CA rcpresenting
ln c!se:thti'Chhilman'b uable to attend a meetin

(v) Joint Secretary (Financial Adviser) in lhe Ijnion
nistry of Agriculture & Irrigation (DePartment
Irrisation).

(vi) Sccretarics.in,cbarge of. Fisarcc Dcpartment oll C

. 
. :' 'ertrmenfs'bf'Madbia .Pradcsb" Gujarat" Ivlaharas

:' . .'end Rajartbao.
: l'11 !{ li.;i

(vi.i) Secrct6rics Io chargc o{ kripti}D D€partmcnt of
vcrdmcnts of ;Girjarat aDd Reiastlla&

(viif S'ecretaries in charge of Porer Dcpartmert of Mad
Pradesh, Maharashtra aod Gujarat.

(ix) Secretaries in charge of Rcvenue Department or' 
other Department cor::'ernd with land acquisitio
Ivladhya Pradesh, llaherashtra ard Gujarat.

(x) Genernl lr'lanager or C]'ef Enqin,:c:s of Ctriar:rt
charge of thJproicst arrd Chief Engineers nf Jt{ar
Pradesh, Maharashtra aod Rajasthan concerned
thc Projcct,

(xI) .Chairman. State Elcct:;:it1 Boards of IUadhya Pra(
. l\Iaharashtra-aad Cria-'al.

(xii) Financial Adviser, Sardu Sarovnr Projcct.

The Chairman may c+,opl eny othcr lr{cmtrcr for Irny r:
cular meeting.

(4) The Sardar Saroriff Crrstruction Advisory Comm
shall:.._

(r) scrrrtinisc thc project estimatcs prcparec for I

works, advise ncc--ssary modilications and rel
mend thc estimatrs for lhe adm.inislratiye nppr
of thc oonctrncd Golernments ;

(ii) cxaminc and matc rcommendalion on all prop
perteining to.tehdcal fcltures and designs as
bc rtfcrrod to 'lt by tny of the .nartv Slate*

where oeccsaary mnsult crpcru for the purirosc.

rd{o : The decision of the Revicw Committec
r"*i{id ln writing and shall bc final and binding
Strtc!.

be
the

rffi
ffi

ffi

743



2q

" [qrT 11--o'e r(ii)l $rrtd 6I (Ett[?t: q'frTii](sl

/iifl cxadine and make recommendation on the program'*"" -;; of construction of different parts of the project
. in a co-ord_inated manlcr, keeping in view the funds

available, thc economici of thc proiect and tbc desir-
ability of obtaining quick resulti ; 

-

(iv) cxamine thc requiremcnt of funds for thc coDstruction- of works and other purpooes according to the ap-
proved programme and make neccssary recommen-
dations ;

(v) exanrine and recomnrend, Irom time to timc, the de-
legation of such pbwers, both technical and flnancial,
as it may deem neccssary for Ore efiicient exccution
of the project, to tle General Manager/Chief Engi-
neers, Superintending Engincers. Exccutive Engineers
arrd Sub-Dtvisronal Ofllcers engaged in the execillion
of tlre project ;

(vi) examine and, where necessary, rccommcnd specifica-
tioos for various classes of workl

(vii) examine anC makc rccomddation on all sub-csti-
mates and contracls, the cost of which exceeds llre
powers of sanction of the Gencral Managerr'Chief
Enginecrs ;

(viii) revicrv progress reports. foth for work5 anrJ expcntli-
ture from the General Manager/Chief Engineers and
rcconlmend, where necessary, steps to he taken to

, expedite the work.

(5) The headquarters of the Construction Advisory Com-
mittee will bc fixed by the Comm,ittee.

(6) Thc Construction Advisory Committee will lrame rules
regarding procedure and delegation of power for the purpose
.of carryrng out its business,

(7) The recommendations of the Constructio-n Advisory
Committee shall be conveyed to the Governments concerneC
bv the Committee and copies sent to the Review Commiltee
aid Narmada Control Authority for infromation.

(8) Th. recommendations of the Construction Advisor-v
Committee shall normally be accepted by the State Covern-
ments concerned. In the event of any disagreement, tte matter
shall be refe.rred to the Review Committee and lhe decision of
the Review Committee shall be final and biodiog oa all tho
concerned States

Sub-clause 17

Nolhing contained. in this Order shall prevent the alreration-
amendment or modification of atl or any ot ttre foiec;in;
clauses by agrecment between all the Statcs concerned. ---"'o

Sub-clause 18 :

The Union of lndia h,As conscnted to parricipate in thc
Machinery to be established by thc Order of thc Tribunil,
if so directed and lo do its btst to implement the decision oi
the Tribunal.

. Accordingly, we direct thc Union of India t6 participatc tn
the Machinery set up by the Order of the Tribunal to imolt-
ment the directions of the Tribunal spccifically undcr
Clauses l(2.),4r 12(6), 13, 14 and generally to implemerrt all
tbe other directions so far as the Union of India is concerned.

Clarse XV : Ordcr As To Casls Of Procecdings.

1439

(i) The States of Gujarat, Madhya Pradesh, Ir.Iaharushtra
and Raiasthan shall bear their own costs of appear-
ing before thc Tribunal. The expenses of the Tri-
bunal shall be borne and paid by the aforesaid
four State in eqrral shares. Thesc Circctions rcllte to
the references undcr Section 5(1) of the Inter-Statc
Watcr Disputes Act, 1956.

(ii) Thc States of Cujaral, Jr4rrdhya Pradesh, N,lahlrashtra
and Rajaslhlrn shall blrr thcir ou,n cosls of anpclrrin-r'
before the Tribunal in the rcierences under Scc-
tion 5(3) of the said .Acl. TIre exnenscs of thr- Tri.
hunal in respect of thc aforesaid refcrence shall
bc borne and pnid by the Stntes of Gujarrrt. i\{rrdhya
Pradcsh, Ir'faherashtra antl Rajasthan in eqrra'l shares.

Clarrse XVI : Period Of Operation Of Cerlain Clauses Of
The Final Order.

In addition to Clnuser III and IV (mentioned in Clause V).
our Orders in Clause VII with rcgarC to Full Rcservoir I-cvel
and Maximum Water l-evel of the Sardar Sorovrr f)am.
Clause VIII with regard to Sharing of Costs and Bcnefils,
Clause IX with regard to Regrrlatcd Releases to bc nrrrdc by
Madhya Pradesh for the Requirement of Sardar Sarovrr Pro-
ject, Clause X.with regarcl to'Paymenl to be madc b-v Cuiarat
to Madhya Pradesh for srtch Rcgrrlaled Relcascs, Clausc )(II
with regard to Allocation of Cosls of Slrr<lar Sarovar I)rojcct
betrveen Irrigation and Power. Clause XIII with rerartl to
Allocation of Irrigation Componcnl of Cost of Sardar Sarovar
Project between Crtiarat and Raia"than and Clarrse XIV as

regirds Machinery are all made iubiect to review at any -timc
affer a period of 45 years from lhe date of nub'lication of the
Dccision of the Tribunal in the Official Gazettc.

December 7,1979.

sd /_
\/. R,AlvlASW.AIifT. Chlirnr:rn

Srl /-
A. K. SINtlA. i\{cnrl.rcr

sd /_
I\'t. R. A ANSARI, I\lcnrl:cr"

tF. 3 /317e-WDJ
C. C. PnTEl.. liccy.

l
I

1
I

1

1
I

In nll matters relating to the construction of the S:rdar
Sarovar Dam and appurtenant work5 (Unit I), Power House

' add generating machinery (Unit III) and. Transmission linqs
Vto fcid power-to Madhya Pradcsh. Maharashtra ard Gujarat

uoto tlre next sub-station in cach case, lhe Narmada Control
Authority will carry out only such functions fts do not spcci-
fically devolve upon the Construction Advisory Committee.
set up under Sub{lause 16, Clause XIV.

(9i fhc Construction Advisory Commitlee rvill be clisstrlved
allcr thrce years of tlte comrrlction of construction of Units I
and III of ihe Sardar Sarovar Prolect. The post-construction
man:lgl-ment of Units I and III will be ty Cujarlt unrler the
superiision of the Narmada Control Arrthority.

(10) The expenCiture of the Con.struction Advisory Com-
mi:::c will be'bornc by the four States of I\'ladhyl-p1'x6"5h;
Gu;;r.,.. l,l::harir.shtln antl Rciasthan cqually'

pRlNTtlD BY THf MANAGIIR, Gow'. oF INDIA PRESS, RINC ROAD, NEW DEt-l'll-1100(r'1

AND puBLIsttED BY l'HE coNTRoLLriR oF puBLrcATloNS, DELru-l 10054, 1979

957 crl79-4

&/aw

744



A
nrr,eY

.*lrc - frls

EJa.
:!'C

{3,3i

rI

tt'
e

\

*

I-$T\u
\c|C

I

at4t?Es

T

poiogc
),rlr

t;E$tr
(A(,-l"

\JA
t

a'
csE

',$
.cs!og

t$s
if

$I

r_ i
tq.o

o
!*-
*-=
' 

gl'

4{.tI

4qD

laptq"zfia(tuoS

I

\$qq

e

$

*

E"r
:t ;-E

 
!=

:r 
l,;9J 

9r
;l ;gb-;E
;l;H

iE
i=

;t :=
t{5;

;l pi Iv"E
 il

il 
e =

=
=

=
J

;l 
iliri 

r
F

aoilarnof!
zm

ofl

(ttdsu)

a

r$1:

(l

:_

n

745



dn
fif rll rf - 

t(

f1(

€"
E

€
E

-

E
:

c ,.-- '.
E

 : 
s?-<

E
i s :i=

=
? "E

tt E
Ii:

il 5rs;8,; 
&

fi =
rnE

E
g;

;i 
€.=

 I. -.- ! '
H

 sgi E
E

IE

i\1tr
lJ4

l=t
t"

Y
1

{I

tiaI
:.lt:ottto

oE
 7

E
? 

d'

e ,9',a
,l,J. =

Ip

E
=

E
U

ea4
F

F
J--

r;6
_r+

i
v 

.,;
=

 
h'

* 
g 

:'
E

t 
";1 h

H
 

^:,1 =
 

.=
Lt 

'-r -3r X
 ii

X
l .: ! gE

!l i;E
 

*Y
s

E
i ;i?fiE

E
l ! E

 gs E

,JJ=
l

$F{d

'A,_i,/.

-Jgch
Jo

9TE
H

{A
-

#* 
d

!>
l:

un 
q)

--)9a
E

H
 O

5 
F

r' 
- 

,i
E

 il T
O

S
 E

6S
E

E
g

.-'dl!gt4E
 

,,1
:,: V

'- 
c) g

E
 t 

ii 
$,rr

e!.- 
l! 

E
 

6
s d5 g-t
JZ

*rtsz

di'
Z

.
uillE

I
frl
E

I
d-tanE

I
rIE

I
E

I
E

I

{=

ilria-\

Jj-
.,: ^
csl
ursd=
ftt-*
:- 

n

|rla 
.f,

-i*
1t 

.rl
-

Iil.

.,

<

?-

J

+

I

[,rrr | |Lb
\

,dd
(

\
>

I

7

\-,, I
E

g!
f

746



A
rh..r,,r.*R

f+

@
xt_

- 
-: 

-1
9 

g::* 
'$ 

a
.ft:ti.j+

*

=
ri 

isi; 
"A

:';=
gE

E
Iicii-s isiE

j
I 

E
 =

 ftf 
"i+

 
i;;;5x- 

i
E

iaznoJd:ei,j;[[.tr
E

IffT
rttrr

f

:, I
,,t

sI

{

{

I

747



l,liltxtlrf 
* 

R
s

,

**t-r
i**I#rlrtLfilJ

r*rdrM

_.... *:,-_
-, 

a E
n;g.,

, 
"f{,r*

- 
a'rfi.,

{*

**:t,:1,:,1

&*
,i:

{*; {?(B

.;

{}l4
*

4B*{|rc
#lfic*ttq,

Mtffiht{a

s

{s

i{

LL

n_---*r

.!

\,,:+

i1,4i

il .'* 
I

i;.;

];iav

G

748



Annexure-R/9

#i-d s{6rt rdf.r + fuc
FOR OFFICIAL USE ONLY

-ffiF

T{Er ft{iTur I[rBo.qur
NARMADA CONTROL AUTHORITY

q{qr ftdaq srBfiwr
61 ortrgmfr1 ffi Ado.

MINUTES OF THE NINEW.FOURTH MEETING OF

NARMADA CONTROL AUTHORITY

frci6,o{g,zozs
Date: 8s May, 2023

Venue: Civil Services Officers Institute (CSOI),
Kasturba Gandhi Marg, New Delhi

gqq : ll.00 qd
Time : I1.00 Ilrs.

Eda
Ed6, 2023

Indore
Jnly,2023

Rrrc: ftB-d *dr €flffi rieffi,
6qr<lrTiffirf, l-{ffi

749



lfrI
Fisheries Management in the reservoir. She also informed that the Joint Secretary, MoA, AH&D
had invited proposal from the party States for stocking in the reservoir and enhancing livelihood
of the affected population through market linkages, etc. However, there has been no response
from the States so far.

Senior Scientist from CIFRI suggested that once the reports from all the three States are

compiled, both stocking of the reservoir and increasing the fishery potential for livelihood
enhancement shall have to be deliberated upon, analysing various pros and cons, in view of
crocodile threat.

Director (Fisheries), MoA, AH & D, informed that they usually face conflicts with the State
lrrigation Departments for implementing fishery related schemes in the reservoir. MD, SSNNL
stated that we will examine handing over / allowing fisheries Deptt.

After detailed discussion, Chairman, NCA suggested that the crocodile studies and
mapping may be carried out through Wl /Forest Department and theiropinion regarding fisheries
conservation/livelihood restoration in SSR may be obtained. He also directed GoM that the study
for Maharashtra portion of the reservoir be completed at the earliest so that integrated plan can
be prepared for implementation. He directed that a committee be constituted comprising
Member (E&R), NCA, ClFRl, NMCG, representatives from the State Fisheries Department and
Water Resources Department, officers from the Ministry of Fisheries, Animal Husbandry and
Dairying and other concerned members, as nominated by the party States, for framing and
implementing the integrated management plan. For taking any decision on these issues, even
for framing a common body for integrated fishery, the Committee can always approach NCA for
deliberation and direction.

All the concerned States agreed to the views of the Chairman, NCA.

|TEM NO. 94-12 (948): TO REVIEW THE ENVIRONMENTAL FLOW OF RIVER NARMADA IN THE
DOWNSTREAM OF SARDAR SAROVAR DAM

Executive Member, NCA informed that as decided in 93d NCA Meeting, held on 12s April,
2022, CIFRI has completed their e-flow study and submltted its final report in June, 2022 and
suggested e-flow for 3 seasons as follows:

l. Monsoon (June - September) - 14,401 cusecs,
2. Post- monsoon (October - January) - 5,753 cusecs
3. Lean period (February - May) - '1,875 cusecs

Based on the recommendation of ClFRl, the e-flow was calculated and arrived to 5.334
MAF (3.485 MAF in Monsoon, 1.403 MAF in Post Monsoon & 0.446 MAF in Lean period/Pre-
Monsoon).

30
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GoMP
1. As per the earlier decision, 600 cusecs of water is being released for e-flow.

2. The NWDT Award is due for review in the year 2024 and this matter can be referred to

the Tribunal.
3. Views or opinion of GoMP has not been soughUincluded in the study.

Further, Executive Member, NCA informed that case has been filed in NGT and then in
Hon'ble Supreme Court, which is pending. Chairman, NCA also accorded approval to constitute
a committee with multi-disciplinary experts from reputed institutions, including engineers and
biologists and also include National Mission for Clean Ganga (NMCG) as Committee Member, to
come out with the realistic value for e-flow.

Executive Member, NCA requested the Authority for deliberation and to take decision on:
o lnterim e-flow of 1 ,500 cusecs until the final values of e-flow gets finalized
. Composition of the Committee
o Study duration and flnal report date.

Vice Chairman, NVDA, GoMP stated that due to the large number of members of the
proposed Committee it may become difficult to take any decision. Therefore, there is a need to
change the composition comprising Members and officers from NCA, party States and expert
members from various institutions. The committee can study the report and submit its proposal.

Chairman, NCA directed that the committee be headed by Executive Member, NCA.
Other members would include independent members from NCA, ED (Technical) from NMCG,
members and representatives from the Party states, officers from the state wRD, state Fishery
Department, experts on e-flow from reputed organizations /institutes like CWC and llT,

31

However, after going through the report, it has been observed by NCA that:

. The study was confined to a stretch of 11 km only (ssD to Garudeshwar), ignoring

the rest 15'l km. River cross sections taken were limited'

. Restricted in calculating e-flow for only one fish species i.e., ror for (Mahaseer)

which defeats the objective of the study - sustainable fisheries'

. E-flow values are 100% of seasonal average flow.

Executive Member, NCA further stated that in view of identified observations, ssNNL,

vide letter dated 26s September, 2022 agreed that the study needs to be reviewed but requested

to enhance the e-flow from 600 cusecs to 1,500 cusecs as an interim measure

Further, NCA requested the party states, vide letter datedl 1 .1 I .2022 and 20.12.2022 to

submit their observations and suggestions on CIFRI's recommendation and SSNNL's request for

enhanced interim e-flow. GoMP and GoR have submitted their observations which has been duly

forwarded to GoG, vide letters dated 13.01.2023 & 30.01.2023. However, there has been no

response from GoM. The major observations of GoMP and the view of GoR are as follows:

GoR
1 . Agreed over CIFRI'S recommendations w.r.t. mandatory downstream e-flow with condition

that share of Rajasthan State should not be reduced.
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biologists/biodiversity experts from CIFRI & NMCG, etc. He also requested Director (Fisheries)
from the Ministry of Fisheries, AH&D to contribute in this committee and join during the fleld visit.

Chairman, NCA directed that a site visit may be conducted by all members at an early
date to assess the real situation in the downstream areas. The committee will go through the
reports of CIFRI and submit its recommendation after a thorough study, based on which final
decision on the quantum of downstream environmental flow can be taken up with the consensus
of all the beneficiary States.

All the party States agreed to the directions of the Chairman, NCA.

ITEM NO. 94-13 (949): ONGOING RESETTLEMENT & REHABILITATION (R&R) WORKS

Executive Member, NCA informed that so far about 32,552 families affected due to
construction of SSR have been successfully resettled and rehabilitated by the three States with
their co-operation and support. However, during the meeting held with party States under the
chairmanship of the then Secretary, Ministry of Social Justice and Empowerment on 17m

February, 2020, GoMP was directed to prepare an action plan for completing the remaining R&R
works and strengthen their grievance redressal mechanism.

Executive Member, NCA further stated that in the 37h Task Force Meeting, held on 26m

November, 2020 with the party States, it was observed that there were areas, which still requires
attention in Maharashtra & Gujarat. Since then, NCA officers have been carrying out field visits
and communicating regularly with the party States to expedite completion of the balance R&R
works. Executive Member, NCA requested GoMP, GoG and GoM to apprise the Authority on the
latest status and steps taken to expedite balance R&R works.

Commissioner (R & Field), NVDA, GoMP stated that so far,23,603 families have been
resettled in MP and they have been given compensation as per NWDT Award and State's
liberalized policy, including, major son considered as separate family. He further stated that,
GoMP is in the process of appointing Judges in GRA and the proposal has been sent for approval.

Member (E&R), NCA stated that according to the liberalized policy of MP, there should
have been an lndustrial Training lnstitute and Fisheries Research & Training lnstitute to impart
training to the PAFS and to the fishemen. She also mentioned that the situation at Chikhalda,
where few families have been left behind, without access to civic amenities, may be reviewed and
a decision may be taken as to whether they are eligible to get any further benefit or if they can be
shifted.

Chairman, NCA stated that there are 7,538 pending cases in the GRA in M.P. Vice
Chairman, NVDA, GoMP stated that allthe cases pending in GRA have been disposed by NVDA,
GoMP. However, people have again appealed before GRA, MP.

32

Govt. of Madhva Pradesh

752



Annexure -R/10

d-{a s{6ffi r"q}rr d fk
For Official use onl-v

-tirffi

C ft{TuT gTprfiirur.Tq EI
NARMADA CONTROL AUTHORITY

$tqtt rro-{r d*r (gs.vs.g.) qr qdEr rfr d
{-q-d} q{ qfrft et T6-d dao or

o-rdqmc

MINUTES OF THE 15, MEETING oF THE COMMITTEE oN
DOWNSTREAM E- FLOW OF RTVER NARMADA AT SARDAR

SAROVAR DAM (SSD)

ffi5 : zr fuoq-q. zozs
Date : 2l'r September,2023

Ilt{q : tt:30 qd
Time: 11:30 IIrs.

5<f-t
;l {EI{, 2023

INDORE
NOVEMBER,2023

terl;I : srq|uft ttra. E-drc
Venue : Sayaji Ilotel, Indore

753



l8

Shri Ashok Kumar Thakur, EM, NCA and Chairman of the Cornmittee thanked everyone for
their views and deliberations on this important topic. He concluded the meeting with the

following decisions/observations made by all expert members and the party States:

i. As there are massive exercises being done for rejuvenation of rivers in the country,
rejuvenation of river Narmada should also be taken up in line with the five pillars of
Namami Gange Mission - Nirmalta, Aviralto, Jan Ganga (People's Participation),
Gyan Ganga (Knowledge and research based interventions) and Arth Ganga (People-river

connect through the bridge ofeconomy).
ii. All States have principally agreed that there is a need for re-assessment of d/s E-Flow to

be carried out by CIFRI, Barrackpore. It was also agreed that if the study suggests

enhancement of the quantum of E-Flow, the same should be implemented, in line with the

directions of the Hon'ble NGT & MoEF&CC (GoI) for protection of riverine ecology.

However, until there is any final decision on the upward revision of e-flow, the same

shall continue to be 600 cusecs.

iii. The final decision on implementation ofrevised three seasons E-Flow shall be taken up at

the appropriate level as per NWDT Award, taking into consideration water share of the

party states.

iv. Review of existing E-Flow to be undertaken for its upward revision based on three different
seasons, taking into consideration Bhadbhut banage and its fish pass, target fish species,

releases from Karjan & Orsang rivers, 90%" or 95Yo dependable 10 daily discharge series,

capturing virgin flow data, real-time observed data, critical river cross section values
upto the High Flood Level (HFL) from the total stretch of 162 kms or atleast upto

Bhadbhut barrage.

v. It is to be taken into account that after pumping mode operation, water between Dam and

Weir is going to be a dead zone.

vi. SSNNL, GoG to entrust re-assessment ofE-Flow study to CIFRI, Banackpore, as decided

with the consent of all the party States. All critical river cross section data upto HFL, d/s

to G.W. to be obtained and furnished to CIFRI alongwith any other data required,

including real time hydrological datalvirgin flow data, so that the study gets completed

within 8 months' time from the date of award of work under the guidance/consultation

with the E-Flow Committee. SSNNL also to assist CIFRI in capturing requisite data from
the field w.r.t. habitat, river health, geomorphology, etc.

vii. For assessing E-Flow requirements, different methodologies, like hydraulic rating
methodologies, habitat simulations or micro-habitat modeling methodologies along with
desktop methods, based on hydrological data, like Environmental Management Class
(EMC), etc. are available. The choice of methodology depends upon the objective,
availability ofdata, including surveyed river cross-sections and the timeframe available for
the study. FDC is not suitable in the Indian context, as has been adopted by CIFRL The
hydraulic rating cum habitat simulation methodology can be considered to quantify the E-
Flows. Virgin flow should be captured in the computation process.

viii. E-Flow quantum should be able to mimic the natural flow ofthe river.
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IX.

x.

xi.

xll.

xiii.

xiv.

xv.

xvi.

xvii.

xviii.

t9

The whole assessment process of E-Flow shall be transparent and participatory in nature.

White this re-assessment of three season E-Flow shall be caried out by CIFRI after

obtaining requisite technical inputs and logistical support from SSNNL, expert members

of the E-Flow Committee (NMCG, CWC, IIT Roorkee), scientists from CIFRI and

members of E-Flow Committee from the party States, shall also be meeting from time to

time for deliberation and finalization of this report on E-Flow, so that views/opinion of
the party States do not get overlooked,

The pumping mode operation is still not in place and might take a few more years. Till
then, and until a final decision on revised E-Flow is taken, SSNNL should explore

possibility of increasing the E-Flow by regulating this large quantum of water released

from RBPH through the G.W. and taking advantage of the pondage made available due to

G.W.

There should be an agency/organization, which would monitor and take responsibility to
maintain the E-Flow at various stretches of river Narmada before any diversion.
Anything should not be prescribed which is not implementable and monitorable. NCA
will monitor the E-Flow in the Narmada basin, especially d/s to SSD.

E-Flows should not be used to dilute pollution problems, which should be dealt with at

source by treatment and reuse and to be taken care ofby the State Pollution Control Boards.
However, while assessing E-Flow, river health andpollution load should also be taken into
account because life in water can only survive when the quality of water is conducive to it.
As per the decision of the Hon'ble NGT, all States have to maintain a minimum E-Flow in
their rivers to protect riverine ecology and meet the societal needs. The intervening
engineering structures on river Narmada cannot be exempted from the regime of E-
Flow. Therefore, it is the responsibility of every State to maintain the E-Flow in their
territory. GoMP has also to ensure that minimum prescribed E-Flow gets released from
their diversion structures erected on river Narmada. Integrated E-Flow study, upstream of
SSP, shall be carried out by GoMP in their tenitory in view of direction of Hon,ble NGT
and the findings to be shared with the E-Flow Committee.
More studies are required on breeding and migration behaviors of Hilsa fish for
implementing sound management measures to sustain its population along the d/s stretch
of the River Narmada. Along with the upward revision of e-flow, artificial breeding and
larval rearing of hilsa need to be initiated for the river ranching programme in river
Narmada below SSD to augment hilsa population and improve the livelihood of
fishermen.

Protected areas for conservation of spawning grounds of Hilsa should be considered on a
long-term basis.

The giant freshwater prawl resources d/s of sSD should be exploited at optimum level
without hampering the natural recruitment process.
Awareness and sensitization programmes may be organised for the local community for
protection ofjuveniles of threatened fi shes.
while the assessment of E-Flow is in process, GoG should take up interim measures for
restoration of livelihood of fishermen, as suggested by clFRI, ssNNL & HR wallingford
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in their reports and agreed/accepted by SSNNL, in principle, during various meetings.

Provisions for the alternate and diversified livelihood for fishermen need to be addressed

along the d/s stretch of the Narmada River during the off-seasons for their betterment.

Assistance from the Ministry of Fisheries, Animal Husbandry and Dairying may be taken

wherever needed for expediting implementation of these measures. Moreover, as per

CIFRI, there should be an Integrated Watershed Management Plan vis-d-vis enhanced e-

flow, biodiversity and fisheries at selected stretches ofthe river on pilot mode.

xix. Frequent interaction with fishers' community is the need of the hour. Stakeholder

consultation should be organized from time to time and their suggestions may be recorded

for holistic management approach that will take care of sustainable development and

conservation needs of River Narmada.

xx. GoG to arrange a joint field visit to assess the real situation in the field w.r.t. deterioration

of the d/s stretch and needs of the impacted fishermen and start addressing the problems

in a time bound manner.

xxi. Augmenting river water and groundwater recharge through scientifically developed

forestry intervention programmes and development of flood plains are need of the hour.

The riparian States of Madhya Pradesh, Maharashtra and Gujarat should look into the

DPR prepared by ICFRE, Dekadun for implementation in association with other line
depadments. For plantation along both the banks of river Narmada, State Forest

Depaftments of GoG, GoM & GoMP may coordinate with MoEF&CC (GoI) for assistance.

Moreover, river Narmada is 'Life Line of the State of Guj arat'. It is a life line not only for
humans, but also for varied flora and animals. Since the d/s stretch of Gujarat is severely

affected, State Forest Department of Gujarat and SSNNL are requested to take a

proactive role and take up various forestry intervention programmes proposed in this
DPR prepared by the ICFRE. Further, proper utilization of floodplains is very crucial.
Flood plains are waste land which gets encroached, if not utilised. Creation of
Biodiversity Parks for conservation of local habitat, along the basin and eco-tourism for
rejuvenation ofriver ecosystem, may also be looked into.

Meeting ended with a vote of thanks to the Chair,

**r.*************************
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\t
MINUTES oF THE 2n'' h,rutrTi]lc oF TnE colvIMITT[D To REvtEw rHE

ENVIRONMENTAL FLOW OF RIVER NARMADA DOWNSTREAM OF SARDAR
SAROVAR DAM (SSD), ITELD ON 17TH JANUARY,2024 AT 16.00 HRS THROUGH

VIRTUAL PLATFORM

The 2"d Meeting of the Committee, to revierv the Environrnental Flow (E:.Flow) of river
Narmada downstream of SSD, was held on l?rh January, 20?-4 thrcugh virtual platform, under

the Chairmanship of Shri Ashok Kumar Thakur, Execut:ve Member, NCA. The focus of the

meeting was to discuss the points raised by Sardar Sarovar Nan-nada Nigam Lirnited (SSNNL),
GoG, vide letters dated 14.12.2A23, 03.01.2024 &. 12.01.2A24, with respect to tho re-assessment

study of E-Flow for upward revision in order to prctect tlre dolvnstream riverine environment of
river Narmada. List of Officers participated in the meeting is enclosed at Annex-I.

At the outset, Executive Member, NCA and Chairman of the Committee welcomed all the
participants. Chairman, in his introductory remark stateC that during the lirst meeting of the

Committee held on 2l't September,2C23 in Indore, decision was taken for re-assessment of
'seasonal E-flows to be carried out by GoG through CIFRI, by considering various parameters.

By this time CoG should have prepared the scope ofwork, ToR. methodology and parameters to
be included so that the same could have been discussed in this meeting.

He further stated that during the l" Meeting ofthe Commitiee, ar all the party States in principle
agreed to get the study done through CIFRI, th6re may nor be any objection from party States.

With respect to scope of work, methodology and parameter to be included, let GoC, in
consultation with CIFRI, submit its proposal to the Comrnittee for its views and vetting
following which the work can be awarded to CIFRI by GoG.

Further, EM, NCA and Chairman of the Comrnittee mentioned that as per the decision taken in
94th NCA meeting, the responsibility of Cornmittee is to take further course of action with
respect to re-assessment of downstream e-flow. The quantum, thus arrived at, by CIFRI, shall be
deliberated upon in the E-flow Coinrnittee and the final decision cn implementation of revised 3
seasonal e-flow shall be takerr up at the appropriate level a-q perNWDT Awani.

He then requested Member (E&R), NCA to take up the agenda for further deliberation.

Before taking up the Agenda items for deliberation, Member (E&R), NCA intimated that

.Narmada Pradushan Nivaran Samiti, NGO had filed a case before the Hon'ble NCT during 2018.
In January, 2019, Hon'ble NCT directed the applicant to approach the }Jarmada Tribunal/NCA.
But instead of approaching NCA, they filed a case bearing C.A. No. 4550/2019 before the
Hon'ble Supreme Court in 2019. NCA has submitted the affidavit in February, 2021 based on
the decision taken on 5l"t ESG meeting held on 2lsrAugust, 2019, wlierein it rvas decided that
since Govt. of GLrjarat has entlusted a Studv, any decision nlust be consistent rvith the Study's
findings. It would thereiore be apptopriate to consider the issue after receipt oithe Study Report
when representatives ofGovt. of Guiarat be also present to consider the issue in totalily.
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After hearing on 12-,01-2024, the case got disposedi Counsel, representing NCA/Gol conveyed

that the Hon'ble Suprerne Court is Very annoyed about this delay in detefrnirring a suitable

downstream e-flow, and have allowed the petitioner to approach the Hon'ble NGT.

In this regard, Mcmber (E&R) stated that Hon'ble NGT has already given direction for release of
minimum 15o/o to20o/o of lhe average lean season flow as e-flow in O.A. No. 498/2015 (M.r\.

No.628/2016) ciated 9tr' August, 20i 7.

Whether the re-assessment ofthe d/s E-flow study conducted by CIFRI is acceptable to

all party States and if it suggests an increase in the quantum of E-flow, it should be

implemented at the relevant level as stipulated by the NWDT Award, considering the

water share of th€ party States.

2. Finalization ofthe scope of work, objectives and methodologies for the re-assessment

study by CIFRL

3. The re-:ssessrnent studl/ wor:ld encompass different parameters, such as, biological
surveys, social surveys, geomorphological surveys, water quality analysis, hydrological

analysis, hydraulics surveys, and assessments of ecological and social importance and

serrsitivity (cottsidering livelihoods anci socio-cultural aspects of the people residing
there).

4. Considering the aforementioned.parameters r.'-clltioned in Agenda No. 3, does the E-flow
Committee reckon thar CIFRI has the nacessary expertise to carry out these tasks, or may
the Committee suggest cther appropriate lnstitutions/Organizations that can carry out
these tasks?

5. Brief discussion t ;r GoMP's & GoM's views in accordance with Minutes of the I'r
Meeting of E-flow Committee.

Member (E&R), NCA requested t['e party States to give their views/suggestion on these issues.

Views of party States:-

t. Govt. oi ivli.iiryr. r'(i.d."h:-

Shri Vinod Kuirrar pewada, Chief Engineer, LI\P, I{VDA intimated that as discussed
ir) the 94th NCA meeting held on 8'h Ma1,, 2A23 and in l"t Cornmittee mecting held on 21"r

2

Therefore, in view ofthe above, it is irnportant that the Cornmittee takes appropriate action to re-

assess the e-flow at the earliest and subrnit its recommendation to the Authority for decision as

per NWDT Awari. Further, the decisio:r of the Authority co,rld be subtnitted to the Hon'ble

NGT without any further delay.

Then Member (E&R), NCA subn':itted the following agenda items of GoG before the Committee

for deliberation and taki,rg Cecisior,:-
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@
September, 2023, there is no change in the stand of GoMP. At present 600 cusecs of
water is being released as e-flow d/s to SSP. NWDT Award is due for review in the year

2024 and this matter on upward revision of e-flow can be referred to the Tribunal.

Moreover, the matter of e-flow of SSP is out of the territorial boundary of Madhya

Pradesh, for which GoMP is not willing to share any releases of water

He f'urther stated that GoMP has no objection to carry out the further study for re-

assessment of E-flow through CIFRI. But for upr.r,ard revision of e-flow, they will give

consent only after obtaining approval from the higher/competent Authority.

2. Govt. of Maharashtra:-

Shri S. S. Khandckar, SE, WRD stated that GoM has no objection to carry out the

further study for re-assessment of E-flow through CIFRI But for upward revision of e-

flow, approval ofthe higher/competent Authority, CoM is required. He also stated that

the quantum of E-flow should be released tlrrough River Bed Power House (RBPH) so

that the power can be generated.

Shri Abhay Pimparkar, I)irector (Environment) stated that as CIFRI has to carry out

th€ study, they may be asked to submit the draft scope of work, objectives including

Terms of Reference (ToR), Mathodology to be adoptid, etc.- to the Committee. After
obtaining the views and vetted by the Committee, GoG rnay take furlher course of action

for award of work to CIFRI, Barrackpore.

J. Govt. of Rcjaslhnn:-

Shri Anil Khaital, EE, WRD stated that 0.50 IVIAF water is allocated to Rajasthan under

NWDT Award. Due to upward revision of E-flow, about 120 I\,ICM of water will be

reduced from the share of Rajasthan because of vrhich 30,000 ha. Co:nmand area will
lose the irigation facilities. As Rajasthan is dependent on C.50MAF of water share from
Narmada basin, the upward revision of e-iiow shcuid nor affect the share of water to

. Rajasthan. He I'urther stated that GoR. has no objection, if CIF'P-I carries out tlris re-

assessment sl.udy.

4. Covt. of Gujarat:-

Shri Ramana Murthy, APCCF stated that as per the decision taken in the l'r Meeting of
the Committee, GoG requires acceptance from all the party States before award of the

work for re-assessment of the d/s E-flow study to CIFRL FIe further stated that as so

many paran'leters have been considered Curing the lsrmeelrng rfthe Coq'mittee held on
2l'r September, 2023 for the re-assessment stndy, NCA is requested to finalize the scope

ofwork, objectives and rnethodoiogy as GoG has no expertise in the area.
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Shri K. A. Keshvani, CGM (T&C) stated that GoG is willing to carry out the study and

the upward revision ofE-flow should be accepted by all the party States.

Member (E&R), NCA requested the Expeft Members to give their views/suggestion on these

issues.

Views of Expert Members:-

1. Shri N. N. Rai, Dircctor ( Hydrology), Central Water Commission (CWC) stated that

Mahadei Water Disputc Tribunal (MWDT) has passed direction that in absence of any E-

flow study carried out by the States of Karnataka, Maharashtra and Goa, MoEF&CC's

"standard Terms of Reference (ToR) for Environmental Impact Assessment

@lA)/Environment Management Plan (EMP) Report for Project/Activities requiring

Environmental Clearance under EIA Notification, 2006" revised in 2015, should be

followed wherein it has been mandated that environmental flow releases should be 20%

of the average of the 4 lean morrths of 90olo dependable year during the lean season and

307o of Monsoon flow during Monsoon season and for remaining months, the flow shall

be decided by the Commiftee based on the Hydrology and available discharge.

Thus utilization permitted by MWDT for all three basin States of Maharashtra, Katnataka

and Goa has been done ifter taking into consideration the environmental flow in

accordance with MoEF&CC's above mentioned ToR.

fie ftrrther stated that the choice of methodology depends upon the objective, availability

of data including the critical cross section of the river. The hydraulic rating curve cunr

habitat sirnulaticin rnethodclcgy can be considered, as one ofthe scieutific approaches to

quantify the E-flow.

At the time of review of NWDT Award, in absence of study and figures, Tribunal might
give directiorr for e-flow in llne with Mahadei Tribunal Award, then party States will
have to abide by the dilectiorr on quantum of e-flow to be released and may lose their
share of water. So it is in the interest of everyone that this re-assessment study is done at

the earliest so that figurer'quantunr of release are ready for discussion during the review.

3. Prof. Dr. Arun Kumar, IIT, Roorkee also.endorsed the views of Director (Hydrology),
CWC and stated that as already pointed out there was a study carried out in wlrich it was
decided that there will be release of 25 cumecs of water from the upstream of SSD.
Whether the same is being released or not needs to be verified. He also further stated that,

4

2. Dr. Sandeep Behera, Consultant (Biodivesity), NMCG endorsed the views of
Director (Hydrology), CWC. He further emphasized that E-flow study is required to be

carried out in whole Nannada basin stretch wise. The proposal may be submitted by the
concerned party States to carry out the sfudies in their territory.
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as discussed in the I't Meeling of Comrnittee, held on 21.09,2023, there is a necessity to

carry out the E-flow study for downstream ofNarmada Basin and the quantum of e-flow
so calculated should be released for tlre survival of aquatic species and to keep the river

alive as per the law.

4. Dr. B. K. Das, Director, CIFRI stated that the parameters mentioned in the SSNNL,

GoG's letter dated 14.12.2023 & 03.01.2024 can be considered in.this study. GoC has to

decide first whether all the parameters are required to be considered in this particular

study. CIFRI has done e-flow study earlier for GoG on the basis ofdata provided by them
and on tlre basis of actual ground situation- The concemed department should ensure the

authenticity ofthe data before those are provided to CIFRI lor re-assessment ofe-flow.

With respect to preparation and submission of scope of work, objectives incfi-rding Terms

of Reference (ToR), Methodology to be adopted, etc., to the Committee, he agreed to

submit the same by 25rh Janurry,2024 for the viervs and vetting of the Conrmittee. But
he requested that the study should be awarded at the earliest and payments should be

made on time so that CIFRI does not face audit ob.iections.

5. Dr. Amiya Sahoo, Scientist, CIFRI also endorsed the views of Director (Hydrology),
CWC. With respecl to the study to be canied out for re-assessment of E-flow by CIFRI,
he stated that the earlier study was caried out based on the data provided by GoG.

Further, during the l " of meeting of the Committee held on 21.09.2023, it was decided by
the Committee to re-assess the E-Flow with various parameters. If ail the parameters are

to be considered during the re-assessrnent, the quanturn of E-flow to be released will be

on higher side.

He further stated that in case of expertise related to the parameters. like, hydrological
analysis & hydraulics survey which are to be considered, CIFRI shall work in
collaboration with experts from CWC & IIT.

Member (E&R), NCA stated that in view of NGT's direction ali dams upstream of SSD should
also be releasing d/s E-flow. The data needs to be captured.

After detailed deliberation, it was decided that CIFRI would prepare scope of work/ToR,
alongwith names of partner institutions and financial implications, for the re-assesslnent study of
e-flow and submit to NCA till 25th January,2024. NCA wilt circulate the draft scope of
work/ToR alongwith other details to the party States ar,d expert members for seeking their
'opinion by 29th February, 2024. Subsequently the tentative date for the 3d Meeting of the
Committee is fixed for 8rr' March, 2024 to fittalize the draft scope of work/ToR and award of
snrdy by SSNNL/GoG to CIFlll.

Meeting ended with a vote ofthanks to the chair.

5
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Annex - I

LIST OF OFFICERS ATTENDED THE 2ND MEf,TING OF E-FLOW COMMITTEE
HELD ON ITAH JANUAR.Y,2024 THROUGH VIRTUAL PLATtr'ORM

NARMADA CONTROL AUTHORITY
l. Shri Ashok Kumar Thakur, Executive Member & Chairman of the Committee

2. Dr. Tejram Nayak, Member (Civil)
3. Ms. Devjani Patra, Membcr (E&R)
4. Shri Ilanchezian, Chief Engineer

5. Shri R. Vasudevan, Director (Civil)
6. Shri Deepak Malviya, Dy. Director (Civil)
7. Dr. Nihal Gujre, Project Coordirator
8. Ms. Anjali Singh, J.R.F.

NATIONAL MISSION FOR CLEAN GANGA (NMCG), DELHI
9. Shri Sandeep Behera, Constrltant (Biodiversity)

CENTRAL WATER COMNIISSION (CWC), DELHI
10. Shri N. N. Rai, Director (Hydrology)

CIFRI, BARRACKPORE
I I . Dr B. K. Das, Dirrctor
12. Dr Amiya K. Sahoo, Senior Scientist

IIT, ROORKEE
13. Dr. Arun Kurnar, I{EEPCO Chair Professor, Hydro & Renewable Energy Dept.

GOVT. OT MADIIYA PRADESH
14. Shri Vinod Kumar Dewada, Chief Engineer (LNP), NVDA
15. Shri Vikram Singh $oiarrki, Dy. Forest Officer, NVDA
16. Shri Maheshwar Dhote, Executive Engineer, NVDA
17. Shri R. L. Bhanwariya, Executi'ze Engineer, NVDA

GOVT. OF GUJARAT
18. Shri G. Ramana lUurthy, APCCF, SSNNL
19. Shri K. A. Keshvani, CGM (l&C), SSNNL
20. Shi'i Kar;-.:;:gc', Chisf !-:;ineer, SSP

21. Shri Sameer Adresana, Dy. Diiector (Fisheries), SSNNL
22. Shri Das, Superintending Engineer, SSNNL
23. Shri R. J. Sirah, Executive Engineer, SSl.iNI-

6
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GOVT. OF MAHARASHTRA
24. Shri S. S. Khandekar, Superinterrding Engineer, WRD
25. Shri Abhay Pimparkar, Director (Environment)

26. Shri S.P. Wategaonkar, Regional Dy. Commissioner Fisheries, Nashik Division, Nashik

27. Shri Sanjay Khairnar, Executive Engineer, NDD, Naudurbar

28. Shri Kiran Padvi, Asstt. Commissioner (Fisheries), Nandurbar

GOVT. OF RAJASTIIAN
29. Shri Anil Kumar Kaithal, Executive Engineer, WRD, Sanchore

30. Shri Raj Bhanwarayal, Executive Engineer, V/RD
31. Shri Harish Koli, Asstt. Engineer, WIiD
32. Shri Naresh Jatav, Assft. Engineer, WRD
33. Shri Heeraram Choudhary, Accountant
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ICAR-CENTRAL INLAND FISHERIES RESEARCH INSTITUTE

Qndian Council of Agricultural Research)

BARRACKPORE, KOLKATA -7O0 120, West Ben gerl

Assessment of Environmental flows towards r:iver habitat anci ecological

requirement with a focus on dcwnstrearn fish species of Sardar Sarovar

Dam (SSD) in Narmada river
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Title:

Assessment of Environmental flows towards river habitat and ecological requirement with a

focus on downstream fish species ofSardarSarovar Dam (SSD) in Narmada river

Projecl Duration:

9 months (March-Ncvernber 2024) (Lean/Pre-monsoon and Post-monsoon)

Projecl Delails:

1.0 Background:

SardarSarovar Dam (SSD), a multipurpose Dam is on the mainstream of river Narmada and is

about 162 km from the estuarine mouth. This Dam has FRL 138.68 rn with a large network of

canals. The dam attracts grcater ecological concem since the downstream stretch ofthe Dam

has vast fisheries potential which is liable to be impacted owing to prioritized use of stored

water upstream, leading to f'reshwater crunch at downstream. Furthermore, the Kalpasar

Department, Govemment of Gujarat has proposed to construct a barrage across the river

Narmada neer Bhadbhut villaga, Cujarat, which is planned at 25 krr upstream of the river

mouth. Therefore, the downstream ofSSD is now restricted to I37km only freshwater.

Environmental flows in rivers has been considered as one of the top priorities towards river

biodiversity and habitat conservation. In addition, depending on the societal needs the

environmental flows becomes more ;hallenging. 
.Looking 

into the river morphology, few

studies on the environmental flows assessment have been made on rivcr Narmada below the

SSD. The M.S. University, Vadodara estimated 45 cumecs (1590 cusecs); CWPRS, Pune

estimated 30 curnecs (1060 cusecs) and HR Wallingford, London has estimated as 28.30

cumecs (1000 cusecs) of minimum environmental flow to be released d/s to the dam so that

salinity ingress is checked, riverine ecology and societal needs are protected. However, these

estimates are not directly addressed to the fish species, which is considered as the indicators o[
river health and bioCivenity conservation. During the 4lstEnvironment Sub Group (ESG)

meeting held in 2005,. Govt. of Gujarat specified that their studies indicate that 600 cusecs

would be adequate for maintaining environment fow downstream of SSD. Hence tlris Sub-

Croup decided that a minimum ccnstant discharge of 600 cusecs of water be maintained

downstream of SSD, which is being maintained througlr Godbole Weir in Dyke No. 3 of Sardar

Sarovar Project. These 600 cusecs of water, when supplemented by thc water released after

generation of power from the River Bed Power House, was found sufficient to maintain the
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ecology and environment in the downstream reach of Sardar Sarovar Dam. But due to

drought/deficient river yield during 2017-2018, River bed Power House could not be operated

and this 6O0cusec water was found insufficient and there have been a number ofrepresentations

to increase this environment flow quantum. For instance, a petition was also filed before the

Hon'ble NGT for enhancing the quantum of e-flow Hon'ble NCT directed the petitioners to

approach Narmada Control Authority, however, instead of doing so, the petitioners had filed a

Writ Petition before the Hon'ble Supreme Court. As a result, it r,vas decided to assess the

environmental flow, downstream to SSD. On request of SSNNL, ICAR-CIFRI submitted a

study report titled "Environmental flows for river ecology with focus on d/s fisheries of SSD

in Narmada River" and estimated E-Flow of 1875 cusecs during the lean period (February to

May), 14401 cusecs during Monsoon (June to September) and 5753 cusecs during Post-

Monsoon (October to January) in the stretch Letween SSD and Garudeswar weir. Furthermore,

ICAR-CIFRI also mentioned that due to Garudeshwar weir, the upstream will be a lentic

(stagnant) ecosystem in nature. Thus, the E-Flow requirement between d/s ol SSD and

Garudeshwar weir is not essential as it has already become a pool due to obstruction created

by this weir. However, it is highly essential to estimate the E-Flows below Garudeshwar weir

and therefore, during l$ and 2'd E-flow Meetings, held on 2ls September 2023 and lTth

January 2024, NCA with consent from the all the party states and expert opinions from CWC,

IIT Roorkee and NMCG, has decided to re-assess the environmental flow below SSD to

Bhadbhut in the river Narmada. With this backdrop, the proposal is planned to work on the

fbllowing objectives

l. To assess the seasonal hydrological and hydraulics dynanric in the study area.

2. To assess the seasonal habitat requirement (ecology) ofthe key stone fish species and

major fish diversity

3. To estimate E-flow for fish diversity employing hydraulic rating cum habitat simulation

method.

' 2.0 Objectives:
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The study will be carried out Lerweerr the Garudeswar weir to Bhadbhut stretch in rivcr

Narmada (162 km). Total -9 stations (Garudeswar, Poicha, Sisodara, Jhanor, Bharuch,

Sakkarpura and Bhadbhut and additional one site between Sisodara and Jhanor and one site

between Jhanor and Bharuch) will be selected to study on different hydro-biological parameters

representing d ifferent seasons.

4.0 Work plan
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1. River cross sections at the selected sites at different seasons, river discharge, depth and

water velocity will be surveyed through ADCP to understand the current hydrological

discharge, and river habitat.

2. Seasonal hydrological and biological/ecological parameters assessment and data

analysis witl be made.

3. F<icus on identificatiorr ofkey fish species i.e migratory indigenous fish species and

studies on their migratory pattem with reproduction.

4. Developing fish species specific criteria for e-flows estimation including the depth and

velocilr requirement.

5. Analysis bfthe l0 daily historical time series of stream-flow in the selected stretches.
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6. Hydrologic characteristics will be identified for the preliminary E-Flows reaches.

Annual hydrographs were constructed, for both naturalized (Bear-natural) and present-

day conditions, through hydrological rnodelling process, to show changes in flow over

the year at a specific location.

7. Hydraulic rating cum habitat sinaulation method (HECRAS model), and the fish

biology (e.g., adaptable water depth anci velocity for its migration, spawning) will be

accessed for e-flows estimation.

4.0 Mclhotlologt:

Site visit and fielci date collection
I

Measuremenls from boat thrtugh ADCP an<i by physical

thabitat. depth. velocity, d ischarge)

I
Experimental fishing, biotic and abiotic samples collection as per the standard protocol

I
Fish species diversity, migratory species and reproduction of this species

I
Habitat preference rating curve lbr sclected fish species

Seasonal dynamics of hydrological and ecclogical parameters

I

I

I

I

*

,],

Survey on tlre nrajor tributaries ofNarmada below SSD and hydrological contribution

Assessment of Fish based habitat and Hydlaulic raring method(HECRAS)

Iv

Assessment through Mike I I hydrological nrodel with fish habitat requirement

Integrating fish habitat-based mcdels for E-flows estimation between Carudeswar weir and

Bhadbhut

Time series hydrological data coilection and analysis
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5.0 Activities and Time line

Objectives

To investigate on
current seasonal
dynamics of
hydrological,
hydraulics and
ecological
including fish
diversity in the
selected
stretches from
downstream of
SSD to
Bhadbhut.

Activities

l.Survey on hydrology,
river cross sections

Mar/Apr
(Lean)

May/Ju n
(Pre-
monsoon)

Sep/Oct
(Post-
monsoon)

Nov/Dec

2.Fish diversity and
reproductive study
3.River habitat and
ecological assessment
4.Collection of
secondary data from
the respective states
Departments/SSNNL
5.Seasonal data
conrpilation and
analysis for infening
the life stages and
migratory period and
water requirement

To estirnate the
fish habitat
based

environmental
flows
i€quirement in
the downstream
of the
Garudeswar
weir tc
Bhadbhut.

l.Timc series
hydrological data
collection and analysis
2.Habitat preference
curve for the key fish
species
3.HECRAS model
based simulation
considering the
selected fish depth
4.t'41KEl I
hydtological model
with considering
desired fish <iepth and
velocity
5.ln:egrating the fish
based models for the
environmental flows
analysis

Analysis
Report
preparation

and
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6.0 Project Cost and Budget

The costing ofproject implementation is based on the standard rules and guidplines laid down

by ICAR for consultancy services:

SI
N
o Particulars Unit Ratc Total Amount
A) Recurrin{ Cost

I
Cost of Man days of staff
deployed

lnstitution Head (Coordinator)
15 days @ Rs.
6000/- 90,000

Scientist/Senior Scientist
30 days @ Rs.
4000/- x 3 No 3,60,000

Technical staff
50 man days @
20001 x 1 No I,00,000

5,50,000

2 External Payments

Younq Professional II (l No)
Rs. 42000 x 9
months 3,78,000

Youns Professional I (l No) Rs. 35000 x 9 3,15,000
Skilled Technical (2 no) Rs.25,000 x9 4,50,000

11,43,000
External payment in terms of hiring Subject based professionals with Bachelor's and
Masters degree as YPI and YPII is highly essential for seasonal sample collection, analysis
Sl bfqlogiq4!etd [ydrological data, ADCP operation on field,
TA& DA 3,50,000 3,50,000

5 Contin gencies (Operational) 3,00,000
Outsourcing/Data designing 2,00,000

Vehicle hiring 3,00,000
Experimental fi shing/Fish/Hiring
boat (9 sites) 2,00,000
Consumables (chemicals, glass
wares, plastic wares, etc.) 1,00,000

11,00,000

6
Intellectr.ral fee (as per ICAR
guideliqe) 5,50,000

9 000
B Cost of h ieal in uts/Ca ital cost

I

Equipment (Field data
recorder/Camera/El iocltem ical
anal ser I 7,00,000

C 8,78,600

D
GST @ 18% on Consultancy
cost (A+C) 8,22,888

lbtal Cost (A.r-B+C+D) 60,9,r,.t88

4

Overhead Cost @ 20 7o on A + B

--l-l
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7.0 Deliverables:

Three season E-flow data for sun'ival and propagation ofkeystone fish species and maintaining

downstream ecologry along with justifications and modelling for e-flow calculations.

8.0 Project Tbam:

ProjectCo-ordinator: Dr.B.K.Das,Director
Project lnvestigator: Dr.A.K.Sahoo, Senior Scientist, ICAR-CIFRI, Barrackpore

Project Co-lnvestigators: Dr. S. Kamble, Senior Scientist, Vadodara ICAR-CIFRI Centre

Dr.D.K.Meena, Senior Scientist, ICAR-CIFRl, Barrackpore

Dr. Ajoy Saha, Senior Scientist, ICAR-CIFRI, Barrackpore

773


